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The House met at Two of the Clo~k
[MR. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

PAREL WORKSHOPS, BOMBAY

*359. Shri Vittal Rao: Will
Minister of Railways be pleased
state*

the
to

Government is consi-
dering any proposal to shift the
Parel Workshops of the Western
Railway from Bombay to Ratlam: and

(a) whether

(b) if so, why and when?

The Deputy Minister of Railways
?\Ind Transport (Shri Alagesam): (a)
o.

(b) Does not arise.
OPERATIVE UN1TS OF P. & T. DEPARTMENT

*360. Shri S. C. Samanta: Will the
Minister of Communications be pleas-
ed to state:

(a) whether any All-India drive to
check the works in all operative units
of the Posts and Telegraphs Depart-
ment was organised in 1952;

(b) if so, how many times: and

(c) how many cases of irregulari-
ties were found out and how they
have been dealt with (region-wise)?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) No.

(b) and (c). Do not arise.

Shri S. C. Samanta: May 1 draw the
attention of the hon. Minister to page
9 of their Report for 1951-52 where it
has been stated that there were two
drives in 1951 and one drive in 1949?
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Shri Raj Bahadur: Sir, that is not
within my special knowledge; and the
hon. Member is aiready possessed of
that knowledge. As a matter of fact
the question pertains to the works in
the P. & T. And the term ‘works’
ordinarily means building works and
other works. Therefore the question
does not arise, because every work has
to be inspected before the payment is
passed.

Mr. Deputy-Speaker: What is the
object of asking for 1949 when it re-
lates to 1952?

Shri S. C. Saman'a: Because it refers
to the drives in 1951 and 1949. So I
wanted to know

Mr. Deputy-Speaker: That there is
going to be a drive in 1952?

Shri S. C. Samanta: I wanted to
know whether there was any drive or
not in 1952.

Mr. Deputy-Speaker: He has said
‘No'.

Shri Raj Bahadur: We are organising
such courtesy weeks and other effi-
ciency drives from time to tine. But
the question relates to the checking of

the works in all operative units. So
that was not very clear.
Shri S. C. Samanta: What is the

difference between the work of these
drives and that of the Posts and Tele-
graphs Complaints Organisation?

Shri Raj Bahadur: The Complaints
Organisation deals with  complaints
from the public which happen to come
to the Ministers or the Government or
the officers in the Directorate. As far
as these drives are concerned they are
for promoting efficiency and courtesy.

CONFERENCE ON DISSEMINATION OF AGRI-
CULTURAL INFORMATION

*361. Shri S. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:
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(a) whether Government have
considered the recommendations of
the Conference on dissemination of
agricultural informations by the
Indian Council of Agricultural Re-
search, held at Lucknow in Novem-
ber 1952;

(b) if so, which of the recommenda-
tions will be given effect to;

(c) whether flannelgraph was ar-
ranged in the exhibition that was
held along with the Conference; and

(d) what are the various interests
that took part in the Conference?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.

(b) Subject to the concurrence of
the State Governments who have been
addressed and the availability of
funds. it is expected that almost all
the recommendations will be imple-
mented.

(c) Yes.

(d) Representatives of the Govern-
ment of India. State Governments,
Research Institutions, farmers, Mem-
bers of Parliament and various trade
interests connected with agriculture.

Shri S. C. Samanta: May I know
whether Governmient have any inten-
tion of holding such Conferences every
now and then. or in any other States?

Dr. P. S. Deshmukh: For the time
being there is no such intention,
because we are now engaged in imple-
menting the recommendations of the
Conference already held.

Shri S. C. Samanta: May I kncw the
method of the flannelgraph shown?

Dr. P. S. Deshmukh: It would be
difficult to describe it here. I am pre-
pared to arrange an exhibition of it if
necessary and if hon, Members desire.

Shri K. G. Deshmukh: May I know
whether this Conference was held in

U. P. at the invitation of the U. P..

Government or at the instance of the
I.C. A R?

Dr. P. S. Deshmukh: The Conference
was held under the auspices of the
1.C.AR. There was no particular invi-
tation; the U.P. Government very kind-
ly accepted our suggestion to hold it
there and gave us the benefit of the
arrangements.

Pandit K. C. Sharma: May I know
whether the Government have advised
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the State Governments to use the vil-
lage patwaris and village schools as a
medium of information for the vil-
lages?

Dr. P. S. Deshmukh: It is intended,
in order to afford the largest amount
of information to the agriculturists, to
use every possible agency. At the
moment we are engaged in having teh-
sil level and district level committees.
That will come in a little later.

Shri Velayudhan: May I know whe-
ther any expenditure was incurred on
holding this Conference in Lucknow?

Dr. P. S. Deshmukh: Yes. Very little
expenditure was incurred and the
Ford Foundation met the expenditure.

Shri Gopala Rao: May I know why
agriculturists were not represented in
this Conference?

Dr. P. S. Deshmukh: I am sure they
were. I took special care to see that
agriculturists were represented. Of
course the hon. Members will realize
that it is rather difficult to have a large
number of agriculturists. But we did
have accredited representatives of the
agriculturists,

Shri Punnoose: Are Government
aware that there are associations and
unions of agriculturists, and may 1
know why none of them was invited?

Dr. P. S. Deshmukh: I am aware.
There are some associations and
organisations but, on the whole, not of
very great standing or importance. All
the same we do not want to disregard
their importance and wherever possi-
ble we will certainly associate them.

Shri B. S. Murthy: May I know what
the Minister feels about the ‘great im-
portance’, whether it is in terms of
numbers or in the date of the organisa-
tion of the association or the spreading
of knowledge among the agriculturists?

Dr. P. S. Deshmukh: It depends more
on those who take part in organising
it. Sir.

RIVER TRANSPORT ON THE GANGA

*362. Dr. Ram Subhag Singh: Will
the Minister of Transport be pleased
to state:

(a) whether it is a fact that Mr.
Johannes J. Surie United Nations
expert for inland water transport,
had recently come to India to study
the practicability of introducing
river transport on the Ganga between
Alahabad and Buxar;
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(b) if so, how many places did
Mr. Surie visit during the course of
his study of the Ganga: and

(c) whether he has submitted any
report to the Goevernment of India in
that regard?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes; Mr. Surie had been deputed to
India by the United Nations Technical
Assistance Administration to assist in
formulating a pilot demonstration pro-
ject for testing the feasibility of towing
barges on shallow stretches of the
Ganga system by shallow draft tugs.

(b) On the Ganga. he visited Allah-
abad. Sirsa. Manda Road. Rampur,
Mirzapur. Banaras. Kaithi, Buxar,
Patna, Mokamehghat and Sakrigali-
ghat. In addition he covered the
stretch of the Ghogra between Patna
and Barhajghat and also  Dibrugarh
and Gauhati in Assam.

(c) Copies of a preliminary report
submitted by him to the United Na-
tions Technical Assistance Administra-
tion have been received by the Govern-
ment of India.

Dr. Ram Subhag Singh: May I know
whether the report that has been re-
ceived by the Government of India
contained any information about the
practicability of river navigation on
the Ganga?

Shri Alagesan: Yes. Sir, the report
concerns that. and only the preliminary
report has been submitted. It is under
censideration, and the final report also
is awaited.

Shri Raghunath Singh: Will the ply-
ing of the steamers affect the ghats of
Banaras?

3r. Deputy-Speaker: The plying of
steamers will affect the ghats?

Shri Raghunath Singh: Yes. Sir.
because of the shallow waters.

Shri Alagesan: I have no idea whe-
ther they will affect the ghats. I do
not think they will affect the ghats of
Banaras.

Shri Velayudhan: May I know whe-
ther any special type of vessels are
going to be used for this transport.
unlike what we see in India?

Shri Alagesan: He has heen asked to
say what type of vessels and tugs
should be used for these stretches.
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PROVISION OF WAGONS ON RAILWAYS

*364. Shri M. L. Dwivedi: Will the
Minister oi Railways be pleased to
refer to the view expressed by Mr.
E. T. Liei, an U.S_ exporter of mine-
ral ores from India, published in the
Delhi Express dated the 25thr Novem-
ber, 1952, to the effect that Madras
Port is gradually losing its export
trade in iron and manganese ores due
to non-availability of wagons and
state whether Government are tak-
ing any steps to restore normalcy by
providing sufficient number of
wagons?

The Deputy Minister of Railways
and Transport (Shri Alagesan): During
the year 1951-52, export traffic in ores
to Madras Port, which was 99.801 tons,
was about five times that during 1949-
50 and 1950-51. Consistent with the
overall demands to be met within the
available capacity for movement to
Madras Port, the maximum quantum
of ore traffic is being carried.

Shri M. L. Dwivedi: May I know how
long it will take to bring about self-
sufficiency in this respect.

Shri Alagesan: I think, Sir, we have
been discussing this question all these
days: and we are now carrying, as I
said. five times what we carried in the
previous two years.

Mr. Deputy-Speaker: There is no
question of self-sufficiency. The yuan-
tity of output is increasing. the wagons
are not enough; it is a race between
the two.

Shri Basappa: Are Government
aware of the fact that 10.000 workers
in manganese mines in the famine-
stricken areas of Mysore have been
thrown out of employment due to the
insufficient supply of wagons: if so.
what is the action taken by Govern-
ment?

Shri Alagesan: The hon. Member
himself brought that situation to the
notice of the Government. and the
matter is under consideration.

Shri Basappa: What is the number
of wagons required for transporting
manganese ore from Banasandra rail-
way station in Mysore to Madras. and
how many are supplied in a month?

Shri Alagesan: I am not able to give
the figures offhand.

Shri Basappa: May I know whether
it has come to the notice of the Gov-
ernment that Government is losing a
lot of export duty. and that dollar
earning is also lost on account of the
shortage of the supply of wagons?
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Mr. Deputy-Speaker: That is an
argument. They will be taken into
consideration. Next question.

" MararlA CONTROL

*365. Shri S. N. Das: (a) Will the
Minister of Health be pleased to state
what are the arrangements made, the
organisations set up and the financial
provisions sanctioned by various
State Governments, to make use of
the various malaria control measures,
which are going to be adopted as a
result of the Indo-U.S. Agreement?

(b) How will the total units of
working parties that India will re-
ceive. be distributed among differ-
ent States?

The Deputy Minister of Health (Shri-
mati Chandrasekhar): (a) A  note
giving the required information is laid
on the Table of the House. [See
Appendix III, annexure No. 25.]

(b) No working parties are being
brought from outside.

Shri § N. Pas: From the note sup-
plied it appears that cash subsidies will
be give: to certain States = Lich i1 1
in need of financial assistance. May 1
know the names of the States which
have expressed their inability to curry
on with this scheme  without the
Central aid?

Shrimati Chandrasekhar: Subsidles
to Part C States are given.

Shri S. N. Pas: May I know whether
any Central organisation has been set
up or likely to be set up to implement
this scheme?

The Minister of Health (Rajkuwmari
Amrit Kavr): The All-India,k Malaria
Institute is going to be expanded and
the overall supervision will be under
the Government of India, i.e., the All-
India Malaria Institute.

Shri V. P. Nayar: May I know whe-
ther the anti-malaria  measures are
confined to the eradication of the mos-
quito vector or do they include facili-
ties for anti-malaria  treatment of
patients and if the answer is in the
affirmative. may I know the number of
patients who would be treated firee?

Rajkumari Amrit Kaur: I do not
know how this question arises but. as
a matter of fact. anti-malaria drugs
will be given under this scheme also
but to how many patients. it is im-
possible to sav and distribution will,
of course. be free.

Shri Beli Ram Das: Will the State of
Assam. which is a malaria-ridden
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State, be not given financial aid for
anti-malaria measures?

Rajkumari Amrit Kaur: Assam will
get exactly the same aid as other
States gel.

Shri V. P, Nayar: I want to know
whether the control measures are con-
fined to the mosquito vector or it will
also be for the treatment and.........

Mr. Deputy-Speaker: Control is diff-
erent from curing.

Shri V. P. Nayar: Control is more
than curing and prevention.

Mr. Deputy-Speaker: It is under-
stood differently.

Shri B. S. Murthy: May I know whe-
ther it is a fact that the anti-malaria
work in Araku valley in Vizagapatam
District has been temporarily put in
abeyance; if so, the reasons?

Mr. Depu'ty-Speaker: As a result of
Indo-U. S. Agreement. This is con-
fined to that.

Shri B. S. Murthy: I do not know.

Mr. Deputy-Speaker: The hon. Mem-
ber cannot have such details for the
whole of India. Details in regard to
this can be tabled.

Shri N. Sreekantan Nair: May I
know whether places like Malabar,
Travancore-Cochin and Assam where
hill produces are grown will be given
any special consideration?

Rajkumari Amrit Kaur: Government
are aware which areas suffer from
malaria and it is up to the Govern-
ment concerned to arrange anti-
malaria control measures where
malaria is most rampant.

CLAIMS ON RAILWAYS FOR LOSS, DELAY ETC.

*366. Shri Bansal: Will the Minis-
ter of Railways be pleased to stater

(a) the number and amount of
claims for compensation for delay,
loss. destruction. deterioration or
damage in respect of goods delivered
to be rarried by the Railways, pre-
ferred by parties against the Rail-
way administration in the year 1951-

\

(b) the number and amount of
such claims sett'ed by the Railway
administration  directly with the
parties before suits in Courts of Law
were filed in respect of them:

(c) the number and amount of
such claims in respect of which suits
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were filed by the claimants before

Courts of Law;

(d) the number and amount of
such claims in respect of which suits
were filed, which were later settled
by the Railway administration out of
Court;

(e) the number of such suits in
which the decisions of the Courts
were in favour of the Railway Ad-
ministration;

(f) the expense incurred by the
Railway Administration in respect
of such litigation; and

(g) the system of payment of cost
to solicitors by the Railway?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The number of claims for cuompensa-
tion for delay. loss, destruction, dete-
rioration or damage in respect of
goods tendered for despatch by rail,
preferred against Rzi'ways: during the
year 1951-52 was 3.77.220 and the
amount claimed was Rs. 11,27,10,382.

(b) The number of claims settled by
Railways before suits were filed in a
court of law was 234659 and the
amount paid Rs. 2,92,22,536.

(c) The number of claims in respect
of which suits were filed by the claim-
ants was 14.879 and the amount claim-
ed was Rs. 1.00.25.951.

(d) The number of claims In respect
of which suits were filed but were
later settled by the Railway Adminis-
trations out of court was 9.630 and the
amount paid was Rs. 43.03,761.

(e) The number of suits in which
decision of the courts was in favour of
the Railway Administration was 2747.

(f) The expenses incurred by the
Railway Administrations in respect of
such litigation amounted to
Rs. 10.06.419.

(g) Payments are made to soiicitcrs
and pleaders in accordance with the
rules laid down by the respective High
Court within whose jurisdiction the
court trying the suit is situated. Pay-
ment is generally made by cheque.

Shri Bansal: May T know if some
arbitration machinery is uvailable to
the Railway Board for settling these
disputes?

Shri Alagesan: No arhitration
machinery is available. 1t is settled
with the parties direct.
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Shri Bansal: In view of the huge
cost involved in litigation, do not the
Railway Board and the Government of
India feel that some arbitration
machinery will be heipful to Govern-
ment?

Mr. Deputy-Speaker: It is a sugges-
tion for action.

Shri K. K. Basu: May 1 know  the
break-up of the expenditure iacurred
by the Railways in cases which were
sent to law courts and subsequently
settled by the Railway Administraticn?

Shri Alagesan: I do not have the
break-up of the figures.

Mr. Deputy-Speaker: All these come
under the cut metions that the House
is going to discuss.

Shri Velayudhan: May 1 know whe-
ther any claims with Pakistan are still
pending?

Shri Alagesan: I do not kaow, Sir.
There may be some claims still pend-
ing.

Shri Bansal: What is the average
time taken in the settlement of these
claims?

Shri Alagesan: That has been given
in the report. It has gone down.
was 94 days in 1949-50. 1t went down
to 75 in 1950-51. In 1951-52, it was
72.

NORTHERN RATLWAY (CONTROL SECTION)

*367. Shri Frank Anthony: Wil!
the Minister of Railways be pleased
to state:

(a) the number of temporary posts
in the Control Section of the E.P.
Zone of the Northern Railway;

(b) for how long each of these
posts has been temporary; and

(c) whether on the other Railways,
before re-grouping, the control cadres
were fixed?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Nine posts.

(b) One from 1944; One from 1945.
The exact dates from which these
posts were originally sanctioned are

not known since the relevant records
are now with the N. W, Railway

(Pakistan).
Three from 15-8-47.
One from 7-9-48,
Two from 1-5-50.
One from 8-5-52.
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(c) Yes. On all Railways these
cadres have been fixed.

Shri Frank Anthony: Is it the inten-
tion of the Administration to ccenfirm
these temporary incumbents?

Shri Alagesan: These posts will be
made permanent so.n.

Shri Frank Anchony: How soon, Sir?

Shri Alagesan: It wiil not take long.

NORTHERN RarLway (UNIONS)

*368. Shri Frank Anthony: Will the
Minister of Railways be pleased to
state:

(a) the names of the recognised
unions on the Northern Railway;

(b) the number of members in each
of these recognised unions;

(c) the dates on which each of
these unions was recognised; and

(d) whether the
accounts of each
have been certified
Auditors?

membership and
of these unions
by Registered

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The Northern Railway Staff Associa-
tion is the only one Union which is at
present provisionally recognised by the
General Manager, Northern Railway,
but there are a few other (inions which
were recognised on thz component
units of that Railway. prior to integra-
tion, which are also tunctioning on
those portions as an interim measure
pending their amalgamation.

(b) The number of members of the
Northern Railway Staff Associaiion fis
17,859, but Governm-nt have no infor-
mation of the membership of the other
Unions referred to ia reply to part (a)
of this question.

(¢) The Northern Railway Staff
Association was provisionally recog-
nised by the General Manager, North-
ern Railway, on 10th November 1952,
but Government have no information
relating to the date of recognition of
each of the other Unions referred to
in reply to part (a) of this question.

(d) The auditéd figures will be avail-
able after 31st March. 1953,

Shri Frank Anthony: Before granting
recognition, does Government under-
take any check of the finarces of these
Unions?

Shri Alagesan: They are recognised
according to rules laid down which
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were given to the House several times.
Whe do not undertake any financial
check.

Shri Frank Anthony: What provi-
sion, if any, is there to eliminate the
submission of bogus membership
figures?

Shri Alagesan: These membership
figures are audited every year and
they are taken if genuine.

Shri Frank Anthony: Is ary attemrpt
made to compare the day-to-day
figures with the cash balancss with
the Unions?

Shri Alagesan: I think the Auditor's
repert goes into all these things.

Shri B. S. Murthy: May I know what
are the conditions laid down by the
General Managers or the people con-
cerned to give recognition?

Mr. Deputy-Speaker: The non.
Member wants him to rcad 21 the
rulcs and regulations?

Shri B. S. Murthy: Yes, Sir.
Mr. Deputy-Speaker: No, Sir.

Shri B. S. Murthy: This is very im-
portant.

Mr. Deputy-Speaker: I cannot under-
stand; are we going into all the rules
and regulations on the floor of the
House? The hon. Member may ask
{gr a copy of the rules and go Into

em,

Shri B. S. Murthy: May I know what
steps Government have taken in cases
where there is a rival claimant for
recognition?

Shri Alagesan: There is no question
of rival claims.

Shri K. K. Basu: May we know to
which of the All India Railway La-
bour Federations these Unions are
affiliated

Shri Alagesan: I have not got that
information. I will get that infcrma-
tion and send it to the hon. Member
if he wants.

Mr. Deputy-Speaker: Next question

FREIGHT ON BOOKS

*369. Shri Dabhi: Will the Minister
ofRailways be pleased to state:

(a) whether it is a fact that the
new classification of goods made by
the Railway hag placed ‘books’ in the
14th class.

(b) whether it is a fact that the
new freight on books is heavier than
the, freight on luxury goods; and
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(c) if the answers to parts (a) and
(b) above be in the affirmative, what
are the reasons therefor?

The Deputy Minister of Railways
and Transport (Shri Alagesam): (a)
Yes.

(b) and (c). There is no definition
of luxury goods. However, classirica-
tion of goods is determined according
to the ability of the traffic to pay for
transportation charges. due regard
being had to the price of the goods,
transit risks, transportation character-
istics etc. Commodities like essences,
gold lace, musk, silk piece-goods, fine
shawls etc., are classified even higher
than books.

Shri Dabhi: Is it a fact that some
articles more valuable than books are
placed lower in the category?

Shri Alagesam: I do not know what
articles the hon. Member means by
calling them more valuable. If he
could name the article, I will collect
the information and send it to the
hon. Member.

Mr. Deputy-Speaker: The  hon.
Member may ask a question.

Shri Dabhi: Are there any categories
more valuable than books?

Shri Alagesan: There is one higher
category.

Shri T. S. A. Chettiar: May I kirow
whethegthe Government will see that
boolgs e treated as favourably as
possible?

Mr. Deputy-Speaker: That is a sug-
gestion for action.

Shri N. Sreekantan Nair: Do the
Government consider books a luxury
and a dangerous luxury at that?

Mr. Deputy-Speaker: Government
has not said so. Next question.

Shri Dabhi: Do Government propose
to lower the present freight charges on
books with a view to encouraging the
spread of knowledge?

Shri Alagesan: No, Sir.

Mr. Deputy-Speaker: That is again
a suggestion for action. Next question.

AMMONIUM SULPHATE

*371. Shri Gidwani: (a) Will the
Minister of Food and Agriculture be
pleased to state whether it is a fact
that there is an accumulation of
stocks of Ammonium Sulphate in
Sindri?
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(b) Is it a fact that the price of
the commodity is higher than the
price of the Japanese commodity?

(c) Is it a fact that the price per
ton of the cominodity sold by the
Ministry of Agriculture to the States
is Rs. 365/- per ton, while the price
of Japanese-produced fertilizer avail-
able in the country is Rs. 240 per
ton?

(d) What are the causes of the ac-
cumulation of stocks?

The Minister of Agriculture (Dr. ~
S. Deshmukh): (a) Yes. The Sindri
Factory are at present holding a stock
of about 70.000 tons Sulphate of
Ammonia. 41.000 tons, out of these
stocks, will move immediately to Cal-
cutta for the tea industry as a result
of arrangements recently made by us.

(b) Yes.

(¢) The Ministry of Food and Agri-
culture averages out the price of im-
ported and indigenous sulphate ol
ammonia. This pool price is now
Rs. 335 per long ton f.or. Sindri or
ports. One purchase of 26.000 “‘ons of
Japanese fertilisers was recently madc
by T. C. A. at Rs. 240 per ‘on c.if.
Indian ports.

(d) The following are the main
reasons:—

(i) Due to depression in the tea
market, the North East India
Tea Industry. who were al-
located 50.500 tons of sulphate
of ammonia have lifted only
about 28.000 tons.

(ii) The Governments of Uttar
Pradesh and West Bengal did
not lift the whole of their
allocations from Sindri and
about 13.000 tons remain un-
lifted.

(iii) Owing to the failure of the
late monsoon in many parts
of Madras, a large proportion
of the supplies received by
that State has remained un-
utilised.

(iv) The prices of imported and
Sindri sulphate of ammonia
remained at a higher level
during 1952 with the result

that the pool price during
1952 ranged between Rs. 355
and Rs. 380.

Shri Venkataraman: May I ask whe-
ther there are any indigenous produ-
cers of fertilisers who are not taken
into this pool?
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Dr. P. S. Deshmukh: Yes, Sir. There
is one producer who did not join the
pool so far. But, his case is under
consideration at the moment.

Shri Venkataraman: Is it not a fact
that in reply to Question No. 46 the
hon. Minister stated that the Mysore
Fertiliser Co., and the Travancore Fer-
tilisers are the two companies which
have not joined the pool? May I know
the reason why they have not jcined
the pool?

Dr. P. S. Deshmukh: Because they
were getting a higher price than what
they would get if they had come into
the pool.

Shri Venkataraman: Is it not a facl
that they have applied to the Govern.
ment to be included in the pool?

Dr. P. S. Deshmukh: Yes, Sir.

Shri Venkataraman: What action do
Government propose to take on their
application?

Dr. P. S. Deshmukh: As I already
said, the matter is under considera-
tion.

Shri M. S. Gurupadaswamy May 1
know whether it is a fact that the use
of fertilisers has not penetrated much
beyond cities and towns?

Mr. Deputy-Speaker: Are they
%loughmg in the towns? Yes, Mr. T.

Shri M. S. Gurupadaswamy: May I
ask another question. Sir?

Mr. Deputy-Speaker: I cannot allow
such questions.

Shri T. N. Singh: The hon. Minister
said that the price has been reduced
to Rs. 335. May I know whether in
reducing the price, the Government
have taken into consideration the cost
of production?

The Minister of Food and Agricul-
ture (Shri Kidwai): The cost of pro-
duction is only 310 rupees. The pool
price last year was Rs. 365. The pool
price this year is Rs. 335.

Shri T. N. Singh: When this concern
is not intended for making any profit,
mav 1 know why the price was fixed
at the high level of Rs. 345?

Shri Kidwai: I never said Rs. 345.
As I said, the factory had to carry
over a certain stock the cost of produc-
tion of which was higher than the cost
of production today, because we are
now in full production. Therefore, we
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had to take that cost also i.nto.consl-
deration in fixing the pool price at
Rs. 335.

Shri Punnoose: Can the hon. Minis-
ter indicate how far this reduction in
the off-take of fertilisers affects our
targets in the Five Year Plan in agri-
culture?

Mr. Deputy-Speaker: We are going
away from one thing to another.

Shri Matthen: Has the Sindri fac-
tory got a selling organisation like the
Cement Marketing Board, on a com-
mercial basis?

Dr. P. S. Deshmukh: No.

All-INDIA TRIP.\%TITB CONFEREN CE ON
EA

*372. Shri Vittal Rao: (a) Wil the
Minister of Labour be pleased to
state what were the agreed recom-
mendations of the Fourth All India
Tripartite Conference on Tea held
recently in Calcutta?

(b) What steps du Government pro-
pose to take to implement the recom-
mendations of the representatives of
the workers and employers and when?

The Deputy-Minister of Labour
(Shri Abid Ali): (a) At the time of
the Industrial Committee on Planta-
tions held at Calcutta on the 20th Dec-
ember 1952, a resolution was adopted
by the representatives of the employ-
ers and workers. Its copy is laid on
the Table of the House. [See Appen-
dix III, annexure No. 26.] &

(b) The Government of India have
already announced in a Press Note
issued on 6th February 1953 their deci-
sions on the proposals contained in
the resolution.

Mr. Deputy-Speaker: This is coming
up again and again. Next question.

JeT AIRCRAFT

#375. Shri T. S. A, Chettiar: Will
the Minister of Communications be
pleased to state:

(a) how many Internationa! Air-
ways using jet aircraft touch India;

(b) whether it is a fact that the jet
aircrafts require longer runways;

(c) whether there is any proposal
to introduce jet aircraft for inland
service; and

(d) if so, whether there is any
proposal to lengthen the runways and
make other necessary alterations?

The Deputy Minister of Commnni-
cations (Shri Raj Bahadur): (a)
Among the international airlines
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operating across India, British Over-
seas Airways Corporation is the only
airline which uses jet aircraft.

{b) Yes, Sir.
(¢) No, Sir.
(d) Does not arise.

Shri T. S. A. Chettiar: In view of
this fact and in view of the fact that
there are no such aerodromes, may I
know whether it is proposed to en-
large the runways?

Shri Raj Bahadur: The runways
which are being used by Comets are
at Dum Dum, Santa Cruz and Palam.
We have already built a new runway
at Dum Dum which is 7.000 feet long
and it will come into use in a few days
time. The others are more or less up
to the required standard of length.

Shri T. S. A. Chettiar: May I know
whether it is true that these jet air-
craft when thev come near the apron
affect the health of the people by the
gas emitted by them?

Shri Raj Bahadur: I am not aware
of any sgch thing.

Mr. Deputy-Speaker: I am hale and
strong. I went in it. Next question.

RuraL Post OFFICES

*377. Shri P, T. Chacko: (a) Will
the Minister of Communications be
pleased to state how many applica-
tions for opening rural post offices in
Travancore-Cochin were ~ lying with
the Post Master General, Madras in
January, 1953?

(b) What are the considerations
in sanctioning rural post offices in
Travancore-Cochin?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) 41 on
the 31st January, 1953,

(b) The same policy as is followed
elsewhere is also followed in sanction-
ing rural post offices in Travancore-
Cochin i.e., a Post office is provided in
a village with a population of 2000
and above if the annual loss does not
exceed Rs. 750 or where non-return-
able contribution is forthcoming.

Shri P. T. Chacko: The idea being to
sanction a post office in every village
having a population of 2.000, may I
know how in Travancore-Cochin where
we do not have villages as obtained in
other parts of India, rural post offices
are sanctioned?

Shri Raj Bahadur: The hon. Mem-
ber being a Member of the Regional
P. & T. Advisory Committee. already
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took up this matter as early as Z26th
October, 1952, This is engaging the
serious attention of the P. M. G. con-
cerned and we hope that in the new
scheme in which we envisage the open-
ing of post offices to be linked up not
only with figures of population but
distances aiso, perhaps the point rais-
ed by the hon. Member may be met.

Shri P. T, Chacko: May I know whe-
ther during last year, ‘“Pakuthys”
were taken as the basis for sanctiuning
post offices. and whether certain
“Pakuthys” which are taken as
paraliel to viliages in other parts of
India. are about 60 to 70 square miles
in  extent with a population of
50/60.000?

Shri Raj Bahadur: In the very
essence of things “Pakuthys” are not
of the same character as villages in
the rest of India, and in order to keep
to a uniform policy all over the
country, we could not make excep-
tions in their case, but as I submifted
earlier, we are trying our revised
policy with a view to link up the
figures of population with distance, by
V\"jhich these localities might be cover-
ed.

Shri P. T. Chacko: May I know whe-
ther the postal authorities were asking
for a list of villages from the revenue
authorities and the revenue authori-
ties instead of submitting a list of vil-
lages. submitted a list of “Pakuthys”
where already there were post ofiices?

Mr. Deputy-Speaker: We are going
into too much of details.

CATCH oF FIsH

*378. Shri L. J. Singh: Will the
Minister of Food and Agriculture be
pleased to state:

. (a) the total annual catch of fish
in India during the years from 1948
to 1952; and

(b) whether it is a fact that there
is  deterioration in fresh water
tfishfries and if so, the reasons there-
or?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Computed figures
of total landings of marine fish plus
marketable surplus of inland catch of
fish are as follows:—

1948 5.22,426 tons
1949 5,49,307 tons
1950 5,98,938 tons
1951 7,34.278 tons
and 1952 Not available.



543 Oral Answers

(b) Since no separate statistics re-
garding production of fresh water
fisheries are available it is impossible
to say whether there is any. deteriora-
tion in them.

Shri L. J, Singh: May I know, Sir,
the steps so far taken hy the (Govern-
ment to incrcase production in order
;iohk:ave an adequate supply of marine

sh?

Dr. P. S. Deshmukh: The Govern-
ment have been doing ail they can.
There is a well-regulated programme,
and it finds piace in the Five Year
Plan also.

Shri T. N. Singh: May I know
whether two trawlers and certain
ships acquired by the Government
for marine fishery purposes are
functioning economically today cr not?

Dr. P. S. Deshmukh: So far we are
rather new to this process ¢f catching
fish, and we have not yet succeeded
up to our expectations.

Shri T. N. Singh: May 1 ask if it
is a fact that two years ago the Gov-
ernment of India acquired two such
ships for marine fishery parposes?

Dr. P. S. Deshmukh: Yes, Sir. I
rnever denied it.

Shri Velayudhan: May I know on
what basis the statistics regarding
the quantity of fish that is caught
that the Minister has given now, are
collected?

Dr. P. S. Deshmukh: As T have
stated in the reply itself, these are
computed figures. They are mere
approximations. It is not possible,
with our long coast line., to lLave
accurate figures.

Shri V. P, Nayar: The hop. Minister
gave us the exact number of tons of
fish caught. May I know which officer
is in charge of collecting the statistics,
and how such statistics are collected?
Are they col!lected from one end cf
the country to the other.

Dr. P. S. Deshmukh: We nake the
utmost possible approximation with
the help of all the information that
we have. As I said. to give very cor-
rect figures is rather difficult. We
have tried to be as correct as possible.

Shri V. P. Nayar: I cannot under-
stand the explanation, He said 5.22,426
tons or something like that. If it is
an approximation, one can understand
his mentioning round figures like
2 lakhs or 4 lakhs tons. That is why I
want to know...... (Interruption)

The Minister of Food and Agricul-
ture (Shri Kidwai): It happens that
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the total of the States’ figures amounts
to that,

Shri Dhusiya: May I know if there
was any export in the said period?

Mr. Deputy-Speaker: Only catching
fish is here,

DEVELOPMENT OF POTATO CULTIVATION

#379. Shri B. N. Roy: Will the
Minister of Food and Agriculture be
pleased to state the centres started
in U.P. and Bihar for development
of potatoes?

The Minister of Agriculture (Dr. P,
S. Deshmukh): Three centres have
been started in each of the two States,
as under:

Uttar Pradesh:

State Mechanised Farm, Babugarh,

(Meerut District) and Government
Agricultural Farms at Lahartara
(Banaras) and Saraimiran (Fateh-
garh).

Bihar:

Government Agricultural Farms at
Kanke (Ranchi) and Musheri (Muza-
farpur) and the Bihar Agricultural
College Farm, Sabour.

Shri B. N. Roy: May I know whether
Government propose to start this
development work in Terai areas,
especially in Naini Tal in UP.?

Dr. P, S. Deshmukh: There is a
suggestion to start two more centres.
in the Almora hills in U.P. and at
Nestor Hog in Chotanagpur division.

Sardar A. S. Saigal: Will Govern-
ment start more centres in Madhya
Pradesh also?

Dr, P. S. Deshmukh: I do not kncw
if the land is particularly fertile for
growing potatoes.

Sardar A. S. Saigal: Will the Gov-
ernment make an enquiry?

Mr, Deputy-Speaker: Both the hon.
Member and the hon. Minister are
coming from the same place.

Dr. P. S. Deshmukh: I thought, Sir,
there was not much need in Madhya
Pradesh to grow more potatoes.

Shri K. G. Deshmukh: May I know
whether the potatoes grown in these
parts of U.P, and Bihar are equal to
that grown in Himachal Pradesh?

Dr. P. S. Deshmukh: I have not
got the comparative figures. Probably
Himachal Pradesh grows it better.
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Shri N. M. Lingam: May | know
the number of research stayons in
the country as a whole doing potato
researcp?

Dr. P. S. Deshmukk: The informa-
tien is already given.

Mr. Deputy-Speaker: The hon.
Minister has stated in regard to U.P.
zud Bihar. He wants for the whole of
india.

Dr. P, S. Deshmukh: I have not got
the information.

Shri N, M. Lingam: May I know if
there is any station in Madras engaged
ir potato research under the Govern-
ment of India?

Mr. . Deputy-Speaker: The hon.
Mcmber knows there is none. What
is the meaning of asking the question?
There is no point in bringing it to tae
notice of the hon. Minister when the
hon. Member himself knows it.

Shri N, M. Lingam: I shall put it in
ancther form.

Mr. Deputy-Speaker: I can’t allow

LOANs TO AGRICULTURISTS

*380. Shri S. N. Das: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how the sanctioned amount of
Rupees Two crores, to be advanced to
the State Governments for advancing
short term loans to the agriculturists
during the year 1952-53, has been
distributed amongst the various
States;

(b) the terms on which this ad-
vance was made to the States; and

(c) whether any of these State
Governments have paid back the
amounts?

The Minister of Agriculture (Dr, P.
S. Deshmukh): (a) Out of the sum
of Rs. 2 crores, Rs. 185.07 lakhs have
been distributed to the following
States as follows:—

Rs.
Madhya Pradesh 66-81 lakhs
Madras 100 lakhs
Orissa 63.000
Ajmer 13.73 lakhs
Bilaspur 7,000
Delhi 2.73 lakhs
Himachal Pradesh 80,000
Manipur 16,000

(b) In the case of Part ‘A’ and ‘B’
States, these short-term loans have
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been advanced on the condition that
they will be repaid by the 31st of
March 1953 with interest at 3 per
cent. per annum. In the case of Part
'C’ States also, the advances are re-
payable by 31st of March, 1953 but
no interest is charged because, under
the Constitution, Part ‘C’ States are
not entitled to take loans and the
amounts are therefore given to them
as non-interest bearing advances re=
payable to the Central Government
before the close of the financial year.

(c) As stated in the reply to part
(b) above, the loans are repayable
only by the 3ist of March 1953. The
Government of India have no infore
mation whether any repayments have
been made so far.

Shri S. N. Das: May I know whether,
at the time of sanctioning the loans,
the Central Government asked the
various State Governments the rate of
interest they would charge the agri-
culturists?

Dr. P, S. Deshmukh: I have no in-
formation here.

Shri P, T. Chacko: May I know,
Sir, whether any part of this money
was advanced to Part “B” States, and
if so, the names of Part “B” States to
which such advances were made.

Dr. P. S. Deshmukh: I have given a
complete list,

Mr. Deputy-Speaker: Hon. Members
must have noted them down.

Shri P. T. Chacko: In answer to
part (b) of the question, the hon.
Minister stated the conditions under
which money was given to Part B
States, but I could not hear the name
of any Part B State, to which money
was advanced.

Dr. P. S. Deshmukh: That is just
the statement of a general policy that
we pursued. There may or may not be
a Part B State,

Shri P. T. Chacko: May I know why
no part of the money was advanced
to any Part B State?

Mr. Deputy-Speaker: Possibly, they
did no¢ ask. The question here relates
to the policy underlying this. We can-
not go into the details. If the hon.
Member is interested in Travancore-
S_ochm. he may put a separate ques-
ion.

Shri S. N. Das: May I know whether
efforts have been made to ascertain
whether the various State Govern-
ments to whom the loans were granted
have utilised the money fully or not?

The Minister of Food and Agricul-
ture (Shri Kidwai): They will hil\-re to
pay the interest.
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Dr. P. S. Deshmukh: There is a lot
of procedure gone through before
money is actually paid, and unless we
are sure that it will be utilised, it
will not be paid. Moreover, it should
be understood by hon. Members that
this is not the only item for which
loans are granted. There are other
items as well. There is therefore no
reason to believe that the States
whose names I have not mentioned do
not get anything.

Mr. Deputy-Speaker: The hon. Mem-
ber asked whether the money has
been utilised or not. The hon. Minis-
ter, if he knows that it has been
utilised, may say that it has been. If
he does not know, he may say ‘I do
not know’, without presumption of
other questions and inferences.

Shri Velayudhan: May I know
whether this Rs. 2 rrores loan given
for agricultural purposes. is in addi-
tion to the Reserve Bank loan, for
which about 25 per cent. interest was
taken from the agriculturists?

Mr. Deputy-Speaker: That is co-
operative society.

Dr. P. S. Deshmukh: This is inde-
pendent and stands by itself. It has
nothing to do with that.

Pandit Thakur Das Bhargava: Do
the Government propose to insist that
the the rate of interest which is
charged from the cultivators will not
be more than one per cent. beyond
what the Government are charging
from the States?

Shri Kidwai: I think the hon. Mem-
‘ber knows that this is a question for
‘the State Governments to decide; a
deputation of the persons who receive
the loans can raise this question with
them, and arrange for it.

Pandit Thakur Das Bhargava:
Yesterday we were told that on the
loan of money which was given
through the local Government to the
Co-operative Banks, they charged
something like 9 to 12 per cent. from
the cultivators, and perhaps more. 1
would like to ask the Government
whether they propose to insist that not
more than one per cent. more interest
is charged from the cultivators.
Otherwise, there is no use of giving
any money to the States.

Shri Kidwai: This is a temporary
short-term loan given for specific pur-
poses. For instance, for Madras, this
loan was given for distributing ferti-
lisers, and they charged very nominal
Interest that would meet the expenses
and the repayment of the loan.

Several Hon. Members rose—
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Mr. Deputy-Speaker: It is assumed
that there are absolutely no other
Assemblies in any part of India. that
this is the only Asseimnbly of Assemb=
lies, and that every cuestion ought to
be put here. Hon. Members must
know that there are other Govern-
ments responsible. Why not put them
these questions and attack them?

Shri Kidwai: They should be
attacked.

Mr. Deputy-Speaker: If necessary.

EMPLOYEES PROVIDENT FUNDS SCHEME
(RBEGIONAL COMMITTEES)

*381. Shri S. N. Das: Will the
Minister of Labour be pleased to
state:

(a) whether and if so, how many
Regional Committees have been
constituted so far under para 4 of the
Employees Provident Funds Scheme;

(b) whether and if so, how many
State Boards as envisaged in the
Scheme have been constituted so far;
and

(c) the number of employees of
different categories who have so far
participated in the Scheme?

The Deputy Minister of Labour
(Shri Abid Ali): (a) No Regional
Committees have been set up yet. It is,
however, proposed to set up Regional
Committees shortly for the States of
Bihar, Bombay, Madhya Pradesh,
Uttar Pradesh. West Bengal, Madras
and Madhya Bharat.

(b) No State Board has been con-
stituted. This question will be taken
up as soon as the Central Govern-
ment have established the scheme on
a firm footing, after about a year,

(c) The total number of employees
covered by the Act is about 13,77,000.
Complete break-down information is
being collected.

Shri S, N. Das: May I know the
number of industrial establishments
that have come undgr the operation
of this scheme?

Shgi Abid Ali: I require notice, Sir.

Shri S. N. Das: May I know whether
the time-limit fixed for the receipt of
applications under para. 27 of the
Scheme has been extended, and if so,
by what time?

Shri Abid Ali: By three months, it
has been extended.

Shri Venkatagaman: May I know
how many appligatiens for exemptions
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from the operation of this Scheme
have been received by the Govern-
ment?

Shri Abid Ali: A very large number
of applications has been received,

Shri Venkataraman: Has any one of
them been disposed of yet?

Shri Abid Ali: Not yet.

Shri Venkataraman: Is it a fact thgt
on account of the non-disposal of
these applications for exemption, em-
ployees leaving the services are un-
able to withdraw money from the
provident fund, and are put to a great
deal of hardship?

Shri Abid Ali: We have not been
informed* of this position. If it is so,
we will do all that is possibie 13
relieve the workers of the hardship.

Shri S. C. Deb: Will the hon. Minis-
ter kindly inform us whether any
Regional Committee will be instituted
in the State of Assam?

Shri Abid Ali: No, Sir.

Shri K. K. Basu: Will the hon.
Minister kindly enquire whether in
the Calcutta Jute Mills. because of
non-disposal of such cases. a large
number of employees has not been
able to take loans out of the provident
fund?

Shri Abid Ali: It is proposed that
lfoan should not be given out of this
und.

Shri S. N. Das: May I know whether
any new industry has been brought
into the operation of the scheme,
since it came into force?

Shri K. K. Basu: My point was that
in the case of individual employers,
their employees are entitled to take
loans out of this provident fund, but
because this Act is going to be in
force, many of them have asked for
exemptions. and no decision has been
taken. The whole thing is at a stand-
still. They are not allowing any loans
to be given to the employees, who
are normally entitled to them, under
the old arrangement.

Shri Abid Ali:  Yes. Sir. According
to the former system. the money which
was collected under the Provident
Fund Scheme was being, in some
cases, improperly utilised. Therefore
the gresent Scheme envisages that the
whole fund should come under the
control of the Central Board of
Trustees, and loans will not be per-
mitted under this system. -
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EXTENSION OF TRAINS FROM THAWE TO
CHUPRA

*382. Pandit D. N. Tiwary: Will
the Minister of Railways be pleased
to state:

(a) whether Government have re-
ceived any representations from the
Public for extension of the services
of 103 Up and 110 Down trains from
Thawe to Chupra and Chupra to
Thgwe on the North Eastern Rai'way;
an

{b) if so. whether this question has
been examined?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) A
representation was received by the
North Eastern Railway suggesting the:
stoppage of 15 Up and 16 Down Janata
Express trains at all stations between
Chupra and Savan or in the alterna-
tive the extension of 103 Up and 110
Down trains between Chupra and
Savan on the main line.

(b) Yes. It has been_decided to pro-
vide for the halt of'15 Up and 16
Down Janata Express trains at all
stations between Chupra and Savan
with effect from 1st April, 1953.

Pandit D. N. Tiwary: Do the Gov-
ernment know that the Janata Ex-
press does not go to Thawe?

Shri Alagesan: I do not know about
that particular station, but the re-
presentation was for stopping the
train in the section that has been
mentioned, and from 1st April 1953,
the Janata Express will stop at all the
stations in this section.

Shri K. K. Basu: Is it the same
place as Chapra?

Mr. Deputy-Speaker: The time-
tables are available. Hon. Members
may go and see them.

Sikvi Alagesan: It is ‘Chupra’.

Civil. AVIATION DEPARTMENT EMPLOYEES
JNION

*386. Shri Gopala Rae: (a) Will
the Minister of Communications be
pleased to state why the Goverament
of India have not so far recognised
the “Civil Aviation Department Em-
ployees  Union” incorporating the
Jnions of Aeronautical Communica-
tion Employees Union and Aerodrome
Organisation of Employees Union?

(b) Have the Government of India
2ot any objection to recognise the
Civil  Aviation Department Em-
ployees Union on the lines of Posts
and Telegraphs Employees Union?



551 Oral Answers

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). The question of recognition of the
Civil Aviation Department Employees
Union as a service Association is
under consideration.

Mr. Deputy-Speaker: Next question.
No. 387.

Shri Gopala Rao rose—

Mr. Deputy-Speaker: Hon. Members
must be quick in putting supplemen-
taries.

Shri Gopala Rao: The second part
of the question has not been answer-
ed? What about the answer to (b)?

Shri Raj Babadur: Both (a) and (b)
I have answered. I will read it out
again:

“The question cf recognition of
the Civil Avialion Department
Employees Union as a service
f_sssogiation is under considera-
on.

Shri Gopala Rao: How long will it
take to come tq conclusions?

_Shri Raj Bahadur: It is difficult te
give a particular specific date.

Shri V. P, Nayar: How lorg has it
been under consideration so far?

Shri Gopala Rao: Are the Govern-
ment aware.... .

Shri Raj Bahadur: Which question
shall I answer?

Mr. Deputy-Speaker: Order, order.
The matter nas been brought to the
notice of Government. It is under
consideration. J.el us proceed io the
next question.

MONSOON FORECASTS

*387. Shri Heda: Will the Minister
of Communications be pleased to state
what stens Government propose to
take to convev their monsoon fore-
casts t~ the peasantry?

The Deputy Minister of Compmuni-
cations (Shri Raj Bahadur): Weather
forecasts are broadcast daily in the
local languages frem 22 stations of
the All India Radic in their rural pro-
gramme for the beuefil of the peasan-
try and also published in the press.
Farmers’ weather bulletins are also
sent by telegiam to any person on
payment of a monthly subscription.

Shri Heda: Can Government give us
any idea about the rnumber of farm.ers
who are getting these bulletins?
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Shri Raj Bahadur: It is difficult to
give any idea of the number of far-
mers who are taking advantage of
these bulletins.

Shri K. K. Basu: How many times
the forecasts have been belied by
subsequent occurrence?

Mr. Deputy-Speaker: That is in the
nature of a forecast?

Dr. Ram Subhag Singh: What is the
monthly charge of these bulletins?

Shri Raj Bahadur: Rs. 12 per month
for any person on demand. It is the
daily weather forecast—farmers’
weather bulletin, and is sent by tele-
gram,

Shri Badshah Gupta: In how many
languages are these bulletins printed?

Shri Raj Bahadur: I am sorry it is
not possible for me to name all these
definitely just now. There are about
17 different local languages in which
these are issued.

Shri Heda: What is the total num-
ber of subscribers to these bulletins?

Shri Raj Bahadur: 1t is not possible
to answer.

ANIMAL Frro Hycten: {ExeerT)

+388. Dr. Rama Rao: (a) Will the
Minister of Health be pleased to state
whether an expert in Animal-food
Hygicne is shortly expccted to arrive
in India?

(b) If so. who is he and what is the
purpose of his visit?

(¢) Which is the agency under the
auspices of which he is coming to
India?

(d) Will the Government of India
incur anv expenditure on his account
and if so. to what extent?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) Yes.
Dr. Horace Thornton. an expert in
Animal-food Hygiene arrived in India
on the 17th January, 1953.

(b) Dr. Thornton is Chief Veteri-
nary Officer for the City and County
of Newcastle-on-Tyne. England, and is
the author of two text-books on the
inspection of food. While on a pre-
vious assignment for the World
Health Organisation and the Food and
Agriculture Organisation in 1951 and
1952. he visited 22 different countries
in Europe, the Middle East and the
Americas. The objects of his visit
are:—

(1) to advise and assist the Govern-
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ment in the administration of legisla-
tion concerning the inspection of foods
of animal origin and food-market
practices;

(2) to assist the Government in the
introduction of modern and scientific
slaughter-house practices, ante-mortem
procedures, post-mortem  inspection
technique and procedures of utilising
edi'ibie and non-edible bye-products;
an

(3) 0 demonstrate the importance
of primary infection (in animals) and
secondary contamination (by man) of
food products causing food-borne
diseases in men and the application of
sanitary principles in connection with
the construction and operation of
slaughter-houses.

(c) He has come to India through
the agency of the World Health
Organisation.

. (d) The Government of India will
incur a small expenditure not exceed-
ing Rs. 200 on his air journey from
Patna to Calcutia and from Calcutta
to Nagpur.

Shri V. P, Nayar: May I know. Sir,
whether the incidence of food-borne
diseases and deaths due to them is
on the increase so as to warrant this
}e‘xpe;'t being asked to come and work

era?

Shrimati Chandrasekhar: I do not
"él:unk that question arises out of this,
Sir.

Mr. Deputy-Speaker: It is only
.about food.

Shri V. P. Nayar: My question was:
whether the incidence of food-borne
diseases and deaths due to food-borne
diseases is on the increase so as to
warrant this expert being asked to
come and work here?

The Minisder of Food and Agricul-

ture (Shri Kidwai): Every Expert
adviser is...... N

S ) otaSemy) O Rlde
g SRl S gy s

A ) s WS e
- ore 3
|The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): This ques-

tion has no connection with the ques-
tion about the expert.]

Mr. Deputy-Speaker: Is it the con-
tention of the hon. Member that until
the animals die......
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Shri V. P, Nayar: That is not my
question. Sir. My question is—what
is the precise object of getting this
expert now?

The Minister of Health (Rajkumari
Amrit Kaur): The objects have been
stated quite clearly in the reply. It is
good to have expert advice in every
matter when we can get it.

Shri V. P. Nayar: Does the Govern-
that the incidence of
diseases is on the increase in such a
way that Indian experts cannot handle
the situation?

Rajkumari Amrit Kaur: There are
no statistics as to whether the in-
cidence is on the increase. But we
are very glad to have knowledge on
this particular subject.

Shri B. S. Murthy: May I know,
Sir. whether any Indian experts are
associated with the work of this ex~
pert. and if so. what are their names?

Rajkumari Amrit Kaur: No. Sir.
There are no Indian experts associated
with him. He has come out to give
expert advice for our advantage.

Mr. Deputy-Speaker: With respect
to experts who come from foreign
countries in regard to various matters,
the Government for the time being
wants to improve the manner in which
things are happening. There is no
good quarrelling with them for doing
things unless it involves very heavy
expenditure in whichr case some sug-
gestions may be made and some
questions may be put. But I am not
prepared to allow questions like. ‘Why
that expert has been called here’ etc.
They have come here to give us
advice. Hon. Members must be chary
about putting questions about those
persons who have come here from
foreign countries. The other day also
a similar thing happened. These ex-
perts are not here to make represen-
tations and we ought not to attack
them. Many such questions are put
which ought not to be allowed. It
ought to be left to the Government for
the time being to arrive at a decision.
No more of such questions will be
allowed.

Shri K. K. Basu: May we know the
qualifications of the expert?

Shri V. P, Nayar rose—

Mr. Deputy-Speaker: Order, order.
This is mere mud-slinging. Many
people come from foreign countries
and the Government must be allowed
to decide whether in a matter it ought
to be done or not. We are here to
control expenditure and efficiency of
the administration. I will allow ques-
tions on that. But if it is a question
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of attacking every expert who comes
here, it will not be right. The experts
are not here to explain themselves.

Shri K. K. Basu: We only want to...

Mr. Deputy-Speaker: I have under-
stood what it is. They are absolutely
ill-conceived. No more questions.

Shri V. P. Nayar: On a point of in-
formation, Sir.

Several Hon. Members: No, no.

Mr. Deputy-Speaker: I have suffl-
ciently heard the Member. I have also
followed the nature of the questions
put on this side. I have come to the
conclusion that questions like this with
respect to these gentlemen who are
coming from foreign countries have
gotha very deleterious effect. It is not
right,

Shri V. P, Nayar rose—

Mr. Deputy-Speaker: Order, order.
I will not allow any more questions
on the floor of the House on this
matter.

Shri Gopala Rao: Sir, is it Govern-
ment’s policy...

Mr. Deputy-Speaker: Order, order.
It is not Government’s policy.

Shri S. C. Samanta: On a point of
privilege, Sir, It is an august House
and many a time we stand up and
without asking your permission we go
on speaking. I ask your protection in
the matter.

Mr. Deputy-Speaker: Certainly I
shall take care of the privileges of the
House. Next question.

PRICE OF SUGAR

*389. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of Food
and Agriculture be pleased to state
what are the reasons of rise in price
of sugar when surplus stock of sugar
is lying in the factories?

(b) Is it a fact that some dealers
are attempting to hoard the com-
modity?

(c) What was the surplus stock
last year and what is the stock at
present?

(d) What is the estimated produc-
tion of sugar during the current year
and what is the country’s demand?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) The reasons of
rise in the price of sugar are:—

(1) restricted purchases by the
trade during the months of October
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and November 1952 in expectation of
reduction in price of controlled sugar
and consequent depletion of stocks with
dealers;

(2) expectation of short production
of both gur and sugar during the
current season;

(3) likelihood of increased demand
for sugar on account of decrease in
production of khandsari and high
prices of gur;

(4) wagon difficulties for movement
to South;

(5) enquiries for

export of sugar
from abroad, and

(6) international situation.

(b) Some well-known dealers are
reported to have made substantial
purchases of sugar but it is diflicult
to say how far such purchases were
meant for hoarding.

(¢) The surplus stock of sugar on
the 1st November 1952 was about
5.04 lakh tons, The stock on 7th
February, 1953 was 7.56 lakh tons.

(d) The production of sugar during
the current season is anticipated to be
about 12 lakh tons and the country’'s
demand between 13 and 14 lakh tons.

Pandit Munishwar Datt Upadhyay:
May I know, Sir, what is the total
acreage under sugar-cane cultivation
this year and what was the acreage
last year?

Dr, P. S, Deshmukh: I have not got
the figures here, Sir. Especially for
this year the figures have not yet
arrived.

Pandit Munishwar Datt Upadhyay:
May I know, Sir, the highest point to
which the price of sugar could go last
year?

Dr. P. S. Deshmukh: Last year it
was supposed not to go beyond
Rs. 34-12.

Visit oF FOREIGN EXPERTS IN MEDICINE

*390. Dr. Rama Rao: (a) Will the
Minister of Health be pleased to state
whether a team of foreign experts ‘n
Medicine is visiting India?

{b) Who are they and through which
agency are they coming?

(¢) What are their qualifications?

(d) What is the expenditure incur-
red by the Government of India on
their account?

(e) What is the purpose o” their
visit?

The Minister of Health (Rajkumnarl
Amrit Kaur): (a) Ves.
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(b) and (c). A statement furnish-
ing the necessary information is laid
on the Table of the House. [See
Appendix III, annexure No. 27.]

(d) All expenditure except expendi-
ture for local transport at their places
of stay in India will be met by the
World Health Organisation. The ex-
penditure on local transport to be met
by Government is about Rs. 900.

(e) The object of the wvisit is to
bring leading Medical Scientists from
abroad into personal contact with our
medical personnel and thus enable
them to exchange ideas on current pro-
blems of medical science, and to stimu-
late scientific endeavour both in this
country and the countries of the
visitors., The team’s most important
activities will be infqrmal discussions,
ward rounds, seminars, demonstra-
tions and showing of scientific films.

Mr. Deputy-Speaker: The Question-
hour is over.

WRITTEN ANSWERS TO QUESTIONS

TRAINING CENTRES

*363. Sardar Hukam Singh: (a)
Will the Minister of Food and Agri-
culture be pleased to state the num-
ber of training centres in rice breed-
ing, soil fertility, forestry, nutrition,
and catering organised by the F.A.O.
in co-operation with the Government
of India?

(b) What is the number of foreign
experts engaged in these centres?

(c) Have any Indian students been
sent abroad for getting training in
these subjects?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Two; an
International Training Centre on Soil
Fertility wag held at the Agricultural
College and Research Institute, Coim-
batore, .from the 15th  July to the
15th October, 1952 and another on
Rice Breeding at the Central Rice
Research Institute, Cuttack from the
15th September to the 15th December,
1952

(b) Six.

(c) Officers have been sent abroad
for training in forestry and catering.
A statement giving particularg is laid
on the Table of the House. [See
Appendix IIT, annexure No. 28.]

489 PSD
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LEPROSY

#370. Shri R. K. Chaudhury: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that ex-
pert leprologists in U.S.A., have de-
clared Leprosy to be a non-contagious
and non-infectious disease;

(b) whether the experts in India
agree with the aforesaid view;

(c) whether the disease is spread-
ing fast and the number has swelled
up to nearly three millions and if so,
what are the causes for this increase;

(d) whether the attention of Gov-
ernment has been drawn to a speech
delivered recently in Calcutta by Dr.
Katju, Home Minister of India to the
effect that cottages should be built
in every village of India where lepers
should be housed and treated; and

(e) whether any action has been
taken on the above suggestion?

The Minister of Health (Rajkumari
Amrit Kaur): (a) No.

(b) Does not arise.

(¢) As I have already informed
the House before, no statistics ot
leprosy patients based on any sys-
tematic survey are available. The
number has been estimated to be in
the region of 12 lakhs by an expert
Committee which was appointed re-
cently by Government to advise them
on the steps to be taken to establish
a Central Leprosy Teaching and Re-
search Institute. The view generally
held is that the disease is spreading
on account of several socio-economic
factors, including the lack of restraint
on the movement of those suffering
from the disease and our inability to
provide colanies for them.

(d) and (e). No such speech was
delivered by the Home  Minister.
1t is, however, felt that the estab-
lishment of homes to take care of the
entire leprosy population in India is
today beyond our means.

RECRUITMENT IN RAILWAYS

*373. Shri Nambiar: Will the Minis-
ter of Railways be pleased to state:

(a) the total number of persons re-
cruited in various categories in the
various Railway Zones since the in-
troduction of various Zones; and

(b) the number of retrenched
Railway-men who were given priori-
ty in these recruitments?
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The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) 29,499
persons were recruited against normal
vacancies in the Class III and Class
IV cadres on the regrouped Railways.
This does not include the number of
persons recruited to Class IV vacan-
cies on the Eastern and Western Rail-
ways.

(b) There was no retrenchment as
a result of regrouping of Railways
and hence the question of giving
priority to such retrenched personnel
does not arige,

SUGAR

*374. Shri A. N. Vidyalankar: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it has been brought
to notice of Government that in spite
of the fact that the Government of
India decided to release double the
quota of sugar in January 1953, good
quality of sugar has disappeared
from the markets in Delhi and
Bombay;

(b) if so. what are the reasons;
and

(c) what steps Government propose
to take in the matter?

The Minister of Food and Agricul-
ture  (Shri Kidwai): (a) Good
quality sugar had not disappeared
from the markets in Delhi and Bom-
bay but was available at slightly
higher prices.

(b) and (¢). Do not arise.
“X BRANCH”

*376. Shri Nambiar: Will the Minis-
ter of Railways be pleased to state:

. (a) whether it is a fact that there
is a Section called “X Branch” ip the
Watch and Ward Department in the
Southern Railway;

(b) if so. what are the functions of
this Section; and

(c) whether such “X Branch” Sec-
tions are on other Railways?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (c¢). The reference is presumably
to the Security organisation on Rail-
ways. It is not in the public interest
to furnish any details.

CIviL AVIATION DEPARTMENT EMPLOYEES
AT BAGDOGRA

*383. Shrimati Renu Chakravartty:
(a) Will the Minister of Communi-
cations be pleased to state what are
the medical facilities available to the
employees of the Meteorological De-
partment at Bagdogra Air Port?
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(b) How many representations for
the setting up of a medical centre
there, have been received from the
employees?

(c) Has any enquiry been made
into the report that the majority ot
the stafl at Bagdogra are suffering
from malaria and Kala-azar?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) There
is a Government Health Centre with
10 beds at a distance of one mile from
the India Meteorological Department
staff quarterg at Bagdogra.

(b) None.

(c) No such report has been re-
ceived,

ADVISERS FROM INTERNATIONAL CiviL
AVIATION ORGANISATION

*384. Shrimati Renu Chakravartty:
(a) Will the Minister of Communi-
cations be pleased to state whether
two experts from the International
Civil Aviation Organisation named
Mr. Le Comte and Mr. Siakot were in-
vited to India as “advisers” and what
was the period of their stay?

(b) What were the
they visited?

installations

(c) What were the border aero-
dromes they visited?

(d) What were their recommenda-
tions for the improvement of air com-
munications and aerodromes?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) to
(d). I lay on the Table of the House
a statement giving the required in-
formation. [See Appendix III, annexs
ure No. 29.]

TOURIST AIR TRAFFIC

*385. Shrimati Renu Chakravartty:
(a) Will the Minister of Communica-
tions be pleased to state what were the
recommendations made by the Direc-
tor General, Civil Aviation to en-
courage tourist air traffic in India?

(b) How have they been acted upon
by the Air Companies?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) A

suggestion was made to the Air

Transport Association of India and
to Air India International for a re-
duction in air fares to encourage
tourists traffic in India and fo
tourists visiting the South East Asia
Region.
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(b) The Air Transport Association
of India did not agree to reduce air
fares on the ground that the tourist
fares on the North Atlantic Routes
were substantially higher than the
fareg prevailing on domestic routes in
India. The suggestion to Air India
International was considered by the
International Air Transport Associa-
tion who agreed to introduce reduced
fares on tourist services between
Europe and the Far East in stages
commencing from October 1953.

RoaD BRIDGE OVER RIVER KRISHNA

*392. Shri K. Subrabhmanyam: (a)
Will the Minister of Tramsport be
pleased to state whether any further
progress has been made in the cons-
truction of a road-bridge over Krishna
river at Vijayawada since the state-
ment made by the Minister on the
floor of this House during the last
Session?

(b) When is the construction of the
bridge expected to be completed?

The Deputy Minister
and Transport (Shri Alagesan): (a)
The surveys have been completed
according to plan and alternative
designs are under consideration.

of Railways

(b) It is too early to say when the
project will be completed. Everything
possible will, however. be done to
expedite its completion.

MONTHLY CONCESSION RAILWAY
Passes

*394. Giani G. S. Musafir: Will the
Mxrtuster of Railways be pleased to
state:

(a) the fare per mile for monthly
concession passes for travellers on
Delhi suburban shuttles;

(b) the fare per mile for such tra-
vellers, travelling on the trains running
in the suburbs of Calcutta and Bombay,
respectively; and

(c) if there are any variations in the
fares referred to above, what are the
reasons for such variations?

# The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Fares for monthly season tickets in
the Delhi area are calculated at 24
single journey fares—single journey
fares per mile being 24 pies for first
class, 14 pies for second class, 9 pies
f?r inter class and 5 pies for third
class.

(b) Charges for monthly suburban
season ticketg in the Calcutta, Bombay
and Madrag areas are calculated ou
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lower bases which vary according to
the three areas in the light of local
conditions.

(c) The charges are the same for
all towns and cities with the exception
of Bombay, Calcutta and Madras
which are the largest and commer-
cially the most important of our
cities.

INTER-STATE ROAD DEVELOPMENT SCHEME

292. Shri Bheekha Bhai: Will the
Minister of Transport be pleased to
state:

(a) whether Government propose to
connect the Scheduled Areas of Rajas-
than and Madhya Bharat by roads
under the Inter-State Road Develop-
ment Scheme; and

(b) whether the Governments of
Rajasthan and Madhya Bharat have
submitted any proposal under Inter-
State Road Development Scheme?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (8)
There is no Inter-State Road Deve-
lopment Scheme as such. The res-
ponsibility for the development of
roads in the Scheduled Areas of
Rajasthan and Madhya Bharat rests
with the State Governments.

(b) Does not arise.
LANDING GROUND FOR BIJAPUR

293. Shri R. G. Dubey: Will the Min-
ister of Communications be pleased
to state:

(a) whether Government are aware
that Bijapur is a well-known historical
place;

(b) whether Government are aware
that many tourists from far off places
and also from foreign countries visit
this place: and

(c) whether Government propose te
have a landing ground in the vicinity of
Bijapur to facilitate tourist travel?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (aj
and (b). Yes, Sir.

(c) There is an aerodrome at Shola-
pur which ig about 65 miles from
Bijapur and is connected to the latter
both by road and rail. Having regard
to the limited funds available for
construction of aerodromes, it has
not been possible to include Bijanur
in the Five Year Plan for aerodrome
cdevelopment,

GANGANAGAR SUGAR FACTORY

294. Shri Karni Singhji: Will the
Minister of Food and Agriculbser ~
pleased to state:
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(a) whether Government are aware
of the closure of the Ganganagar (Raj-
asthan) Sugar Factory; and

(b) if so, whether Government pro-
pose to give an idea of the economic
loss sustained by the agriculturists
who had grown sugar-cane over thou-
sands of acres?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes.

(b) Gur prices being high no loss is
expected to be sustained by the sugar-
cane growers of Shri Ganganagar
Factory area. They have made suit-
able arrangements for manufacturing
gur.

New RaiLway LINEs IN BIKANER Divi-
SION

295. Shri Karni Singhji: Will the
Minister of Railways be pleased to
state the length of new railway lines
proposed to be constructed with the
advent of Sadul Canal (Bhakra Dam
Project) in the Bikaner Division?

The Deputy Minister of Railways
and Transport (Shri Alagesan): No
proposals for new railway lines in
connection with the Sadul Canal bhave
been referred to, or considered by,
the Ministry of Railways so far.

STATUTORY AND NON-STATUTORY RATIONED
AREAS

296. Shri Dabhi: Will the Minister of
l:o?d and Agriculture be pleased to
state:

(a) the off-take of each kind of
cereals from the ration shops in the
statutory and non-statutory rationed
areas in each State during the years
1950, 1951 and 1952;

(b) out of the each kind of cereals
referred to in part (a) above, what
quantity was State-product, what
guantity was imported from other
States and what quantity was imported
from foreign countries;

(c) the off-take of each kind of
cereals from the fair price shops in
each State during the years 1950, 1951
and 1952; and

(d) out of each kind of cereals
referred to in part (c) above, what
quantity was State-product, what
quantity was imported from other
tates and what quantity was imported

om foreign countries?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) and (). A
statement is laid on the Table of the
House. [See Appendix III, annexure
No. 30.T
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(b) and (d). Details of issues
from Government godowns aceording
to the classification called for are
not available,

TRAIN SERVICE BETWEEN MADHUBANI AN -
RAJNAGAR STATIONS

297. Shri Anirudha Sinha: (a) Will
the Minister of Railways be pleased
to state whether it is a fact that
train services between Madhubani and
Rajnagar stations in the Sakri-Jay-
nagar section of the N.E. Railway
remain suspended in rainy season
whenever there is heavy flood in
the River Kamala?

(b) If so, how many times and for
how many days the train services
rem:;,ined suspended during the year
1952?

(c) Do Government contemplate to
take any steps for restoration of regu-
lar train services in rainy season in
the said section of the N.E. Railway?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (2)
Yes, due to the presence of a cause-
way between Madhubani and Raj-
nagar op the Sakri-Jainagar branch.

(b) Through running of trains on
this section was suspended three
times during the following perivds 1n
1952:—

No. of days
12-7-52 10 21-7-52 10 (Trains ran for
s a short period
on 20-7-52).
8-9-52 to 13-9-52 .
16-9-52 to 4-10-52 . 19
35

(c) It will be feasible to run
regular train services on this segt}on
during rainy season only by raising
the railway embankment. ThLe Bihar
Government who were approached in
this connection are, however, not
agreeable to the proposal as the pre-
sent arrangement is beneficial ‘for
silting of the low lying areas into
which flood water, gets access.

BARs! LIGHT RAILWAY

298, Shri Vittal Rao: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Barsi Light Railway has been pur-
chased by the Government of India;
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(b) if so, the amount of compensa-
tion paid to the company and the
basis of the compilation of compen-
sation;

(c) the total number of Railway-
men employed on this line and the
present rates of wages of the diffe-
rent categories of these Railwaymen;
and

(d) how soon the wages of the
Railwaymen working on the Barsi
Light Railway will be adjusted on
the basis of Central Pay Commissicn
scales?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (2)
Not yet, but notice of Government's
intention to purchase tha line with
effect from 1st January 1954, has
been served on the Barsi Light Rail-
way Company.

(b) Compensation representing the
purchase price is payable on 1st
January 1954 and is to be equal to
the capital expenditure ircurred by
the Company prior to that date as
provided in the contract.

(c) The total number of staff is
2,007. A statement showing their
present scales of pay is attached.
[See Appendix III, annexure No.

211,

(d) Does not arise at present, »ut
the intention is that the staff will be
brought on to appropriate C. P. C.
scales, based on their qualifications,
experience and the duiles and res-
ponsibilities expected of them, from
the date their services are taken over
by Government.

LABoUR WELFARE FUNDS

299. Shri S. C. Samanta: Will the
Lg"tmter of Labour be pleased to
state:

(a) whether all the State Govern-
ments have been asked by the Cen-
tral Government to issue instructions
to all employees’ organisations and/
or industrial undertakings in their
respective jurisdictions to constitute
Labour Welfare Funds on a volun-
tary basis;

(b) if so, when; and

{c) how the Welfare Funds will be
administered?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes, except the
Governments of Jammu and Kashmir
and Andaman and Nicobar Islands.

(b) 30th October, 1952.
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(c) The model scheme whicn hag
been recommended to State Govern-
ments for adoption with such local
modifications as may be considered
rniecessary provides that there shouid
be a Welfare Fund Coruniitt2e, It is
to consist of representativeg of em-
ployers and workers engaged in the
undertaking for the administration of
the Fund.

CoAL MINES AND MicA MINES LABOUR

WEeLFARE FUNDS

300. Shri A. C. Guha: Will the
Minister of Labour be pleased to
state:

(a) the closing balance at the end
of the last two financia! years of the
Coal Mines Labour Welfare Fund and
the Mica Mines Labour Welfare Fundi;

(b) the revenues these two Funds
have got during the financial year
1952-53; and

(c) the likely closing balance at
the end of the financial year 1952-53?

The Deputy Minister of Laboor
(Shri Abid Ali): The closing balances
were as follows:—

) Coal Mines Mica Mines

Year Labour Labour
Welfare Welfare
Fund Fund
Rs. Rs.
(a)1950-51 2,43,61,000 75,575,000
1951-52 2,79,27,000  1,07,46,000

Coal Mines Mica Mines
Labour Wel- Labour Wel-

fare Fund fare Fund
(b5 “R_wenucs Rs. Rs.
during the 1,10,64,000 30,00,000

year 1952-53

(Estimates)
Coal Mines Mica Mines
LabourWel-  Labour
fare Fund Welfare
Fund
Rs. Rs.
(c) Closing 2,99,91,000 1,24,32,000
balance at
the end of
1952-53
(Estimates)

ARRANGEMENTS FOR DRINKING WATER
ON RAILWAYS-

301. Shri M. L. Dwivedi: Will the
Minister of Railways be pleased to
state:

(a) the number of small railway
stations where arrangements for drink-
ing water on platforms for the travel-
ling public (i) in waiting halls, and
(ii) running trains exist (1) through
out the year, (2) part of the year;
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(b) whether Government have re-
ceived complaints regarding lack of
facilities and misuse of railway ‘‘pani-
walas” by railway authorities at the
stations;

(c) if so, the step taken and likely
to be taken to mitigate the difficulties
of the travelling public;

(d) what are the additional arrange-
ments and facilities, if any, envisaged
in the year 1953; and

(e) whether uniformity in this direc-
tion has been achieved in all the zones?

The Deputy Minister of Railways
and Transport (Shri Alaresan): (a)
At all stations, large and sinall, excaot
passenger halts, arrang>ments exist
for supply of drinking water to
passengers. Both pass@nee-s n
Waiting Halls and in traing can avail
of these arrangements 'hrougnout the
year. In summer months these
arrangements are further supple-
mented as necessary. As  pas-
senger haltg are not regular stations,
the provision of such arrangements
are not possible there.

(b) and (c¢). Qccasional complaints
are received. These &re promptly
attended to and remedial measures
taken by the Railway Administration
concerned as found necessary.

(d) Additional arrancemrents for
supply of drinking wz'er to passengers
during the current year include, (a)
installation of water coolers for sup-
ply of electrically vooled drinking
water at more stations, (b) provision
of additional water-huts, tube-wells,
water-fountains on platforms, (¢)
appointment of additionzl water-rnen
curing hot weather rmouthg and (4)
evperiments with the arrangement of
carriage and supply of drinking water
in moving traing over certain sections.

(e) Yes, generally.
Foop Posrrion

302. Shri B. K. Das: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state the opening stock position
of foodgrains in the year 1953 with
particular reference to the following:—

(i) stock of rice and wheat with the
Central Government;

(ii) the total stock of rice and
wheat with the State Governments;
and

(iii) the stock of imported rice and
of internally procured rice?

The Minister of Food and Agricul-
ture (Shri Kidwai): (i) Rice 38,000
tons and Wheat 3.69 lakh tons.
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(ii) Rice 5.73 lakh tons and Wheai
5-89 lakh tons.

(iii) So far as the 33.000 tons stochs
oI rice which were with 1the (entre
were of imported variety. As regards
the stock of rice held by the S:atz
Governments it is difticult to give pre-
cisely their break up but most of it
consisted of rice procured internally.

QUARTERS FOR RAILWAYS STAFF

303. Shri Frank Anthony: Will the
Minister of Railways be pleased to
state:

(a) the number of quarters erected,
in each zone, for Class IV staff during
the year 1952-53;

(b) the number of quarters erected,
in each zone, for Class III staff during
the year 1952-53;

(c) the total cost incurred in respect
of Class III and Class IV staff quarters
respectively;

(d) the number of essential Class IV
staff still not provided with quarters in
each zone: and

(e) the number of essential Class
III staft still not provided with quar-
ters in each zone?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (e). A statemeat showing the
required information ig laid on the
Table of the House. [See Appendix
III, annexure No. 32.T

DERAILMENT OF TRAIN NEAR SANKALPUR

304. Sardar A. S. Saigal: (a) Will
the Minister of Railways be pleased
to state whether it is a fact that near
Sankalpur station. on or about the 28th
December, 1952, a passenger train
coming from Gandhidham derailed?

(b) How many persons died and how
many were injured and what was the
loss sustained?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
At 545 hours on 28th December, 1952.
65 Up Mixed train parilv deraiied
while running betwesa Sentzlpur and
Piprala staticns.

(b) No one was killed but six
passengers sustained  injuries —two
grievous and four slight.

RAILWAY EMPLOYEES (RETRENCH-
MENT)

305. Shri Nambiar: Will the Minis-
ter of Railways be pleased to state.

(a) the total number of Railway-
men retrenched, zone-wise and cate-
gory-wise since the introduction of
the Zonal System; and
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(b) the total number of posts which
had fallen vacant in different catego-
ries, zone-wise, since the introduction
of the Zonal System, which have not
been filled? .

The Deputy Minister of Railways
an{l Transport (Shri Alagesan): (a)
Nil.

(b) The information ig
lected.

GooDS PURCHASED FROM FOREIGN CoM-
PANIES

306. Shri T. S. A. Chettiar: Will
the Minister of Railways be pleased
to state:

keing col-

(a) the amount of orders placed on
foreign companies in the years 1949-
50, 1950-51, 1951-52 and 1952-53;

(b) what are the kinds of goods for
which these orders have been placed;
and

(c) whether any attempt has been
made to meet these needs in India
itself?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)

1949-50 19.41 crores.
1950-51 18.37 "
1951-52 ... 29.32 ”

Figures for 1952-53 are not avail-
able as the year is not yet over.

(b) A list showing the kinds of
articles imported is attached. [See
Appendix III, annexure No. 33].

(c) Yes.
FueL EcoNoMy COMMITTEE

307. Shri S. N. Das: Will the Minis-
ter of Railways be pleased to state:

(a) whether the Fuel Economy Com-
mittee has submitted its Report;

R (b) if so, what are the important
recommendations made by it; and

(c) whether the Report has been
considered by Government and deci-
sions taken thereon?

The Deputy Minister of Railways
and Transport (Shri Alagesamn): (a)
to (¢). As already indicated in the
budget speech the final report of the
Railway Fuel Economy Enquiry Com-
mittee has just been received by
Government and the recommendations
made by that Committee are under
scrutiny. In due course the more im-
portant of these recommendations and
the action taken by Government there-
on. will be made available to Members
of Parliament.
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TRAINING CENTRES

308. Shri K. G. Deshmukh: (a) Will
the Minister of Labour be pleased to
state what is the nature of the course
of study provided in the Training
Centres under the Ministry of Labour?

(b) Are students admitted to this

course awarded any scholarship dur-
ing the period of training?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Training is im-
parted in engineering and building
trades and also cottage and small-scale
industries.

(b) Yes. Scholarships are awarded
to about 50 per cent. of the trainees.

EMPLOYMENT EXCHANGES

309. Shri K. G. Deshmukh: (a) Will
the Minister of Labour be pleased to
state the number of applicants regis-
tered for services with the offices of
Employment Exchanges at Nagpur
and Amravati respectively in the year
1952-53?

_(b) How many applicants were pro-
vided with services during the same
period?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Number of appli-
cants registered during the period
April, 1952—January, 1953 was—

Nagpur 18,269
Amravati 8,155

(b) Number placed in employment
during the same period was:—

Nagpur 3,702
Amravati 1,534

Forest PrRODUCTS

310. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to refer to the answer to un-
starred question No. 525 given on the
10th December 1952 and state the steps
taken to increase the production ol
thetshief forest products and their ex-
port?

The Minister of Food and Agricul-
ture (Shri Kidwai): Attention of State
Governments has been drawn to this
matter.

SEASONED TIMBER

311. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state the steps taken or be-
ing taken to increase the supply of sea-
soned timber to relieve shortage of
steel for structural purposes and for
purposes of telegraph poles etc.?
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The Minister of Food and Agricul-
ture (Shri Kidwai): So far as the
Government of India is concerned,
extensive research has been conducted
at the Forest Research Institute, Dehra
Dun, to find out the strength of various
timbers suitable for the manufacture
of railway sleepers, telegraph poles etc.
and to increase their life by pre-treat-
ment and seasoning. The result of such
research has been given due publicity.

The Government of India have also
requested all State Governments to
increase the out-put of timber through
(a) planned planting of selected species
on an increasing scale, (b) fuller utili-
sation of mixed forests, (c¢) reduction
of waste in felling and extraction, (d)
opening of communications in inacces-
sible areas, (e) application of modern
methods of extraction, (f) cutting
losses caused by borers and fungi in
timber in transit or storage through
prophylactic treatment.

Post OFFICES IN TRAVANCORE-COCHIN.

312. Kumari Annie Mascarene: Will
the Minister of Communications be
pleased to state:

(a) the number of
Post Offices in
State; and

(b) the number of Extra Depart-
mental Post Offices in Travancore-
Cochin State?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) 232 as
on 1st February, 1953.

(b) 702 on the aforesaid date.

TELEPHONEJEXCHANGES

313. Kumari Annie Mascarene: Will
the Minister of Communications be
pleased to state: ’

(a) the number of Telephone Ex-
changes in Travancore-Cochin  State;
and

(b) the amount of capital that was
taken up by the Central Government
at the time of integration of the State
Communication?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) 29.

(b) The book value of assets taken
over by the Central Government at
the time of integration of the Travan-
core-Cochin State communication sys-
tem was Rs. 48,31,952.

Suk Sagar Jala (TRIPURA)
314. Shri Dasaratha Deb: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether there is a Suk Sagar
Jala in Udaipur Tripura;

Departmental
Travancore-Cochin
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(b) whether it is a fact that if this
Jala is reclaimed, 2,000 acres of land
can be brought under cultivation and
2 lakh maunds of paddy raised;

(c) whether it is a fact that the
local peasants have made a number of
representations; and

(d) whether Government propose
to help the local Kisans who desire to
take up the work of constructing
embankment?

The Minister of Food and Agriculture
(Shri Kidwai): (a) Yes.

(b) Yes, it is expected to yield one
lakh maunds of paddy.

(c) Yes.

(d) We have asked the Tripura Ad-
ministration to examine the proposal.

EMPLOYMENT EXCHANGES IN MADRAS

315. Shri Veeraswamy: Will the
Minister of Labour be pleased to state:

(a) the total number of candidates
who registered their names in different
Employment Exchanges in Madras
State during 1952 for employment;

(b) the number separately of the
S.S.L.C., Intermediate and B.A. passed
candidates; and

(¢) the total number of applicants
given employment during the said
period?

The Deputy Minister of Labour
(Shri Abid Ali): (a) 1,89,261 persons
were registered in the Madras State
during 1952.

(b) The numbers are not readily
available.

(c) 36,131 (Madras State only).

PosT OFFICES IN SPECIAL AGENCY
OF MADRAS STATE

316. Shri Gam Malludora: (a) Will
the Minister of Communications be
pleased to state the number of Post
Offices that existed in Special Agency
of Madras State in 1951-527

(b) How many new Post Offices have
been set up in Special Agency of
Madras State during the years 1948-
49, 1949-50, 1950-51 and 1951-52?

(c) How many of these new Post
Offices are manned by extra depart-
mental employees and how many by
deparimental employees®
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) 42 on
31st March, 1952.

(b) The number of new post offices
opened was as follows:—

1948-49 2
1949-50 1
1950-51 e [}
1951-52 e 1

< (c) Of the 10 post offices opened

from 1948 to 1952, eight are manned
by extra departmental staff and two
by departmental staff.

DEATHS DUE TO MALARIA ETC.

317. Shri N. B. Chowdhury: Wil
the Minister of Health be pleased to
lay on the Table of the House a state-
ment showing the number of deaths in
Indian Union during the last five years
on account of (i) Malaria (ii) Tuber-
1gulq"sis (iii) Cholera and (iv) Small

ox?

The Minister of Health (Rajkumari
Amrit Kaur): A statement is laid on
the Table of the House. [See Appendix
III, annexure No. 34]

AUTOMATIC TELEPHONE SYSTEM AT
DEORIA

318. Shri B. N. Roy: Will' the Minis-

- ter of Communications be pleased to

state whether any scheme is under
consideration for the installation of
automatic system of telephone at
Deoria?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): No, Sir,

TOURIST TRAFFIC

319. Shri N. M. Lingam: Will the
!&{Ix{nster of Transport be pleased to
state:

.(a) the number of tourists
visited India during the last
years; and

(b) the income derived from tourist
traffic in each year?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
So far as information in respect of the
year 1950 is concerned, attention is in-

that
three

, vited to the reply to Unstarred Ques-

tion No. 160 given on the 19th Novem-
ber 1952. The number during 1951
and 1952 was about 20,000 and 25,448,
respectively

(b) The figures for 1950 are not
available. As regards 1951 attention
15 invited to the reply to Starred Ques-
tion No. 144 given on 20th February
1952. The results of the sample sur-
veys conducted by the Reserve Bank

489 PSD.
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of India referred to in the reply in
respect of 1952 have not yet become
available,
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The Deputy Minister of Railways
and Transport (Shri Alagesamn): (a)
Four each in 1951 and 1952. All the
four accidents which occurred in 1951
were due to the failure of mechanical
equipment and no person was held
responsible for them. Of the four
accidents which occured in 1952, one
was due to the failure of
mechanical equipment and another
due to some obstruction having come
between the wheels of the bogie and
the track. No person was held respon-
sible for these two accidents. The
other two accidents were due to the
wrong setting of points. In one case
the Assistant Station Masterqand the
Line Jamadar and in another the Assis-

tant Station Master and the Points
man were held responsible.

(b)—
I 1951 1952
Rs. Rs.
Railway property 38,500 343
Public property 100 Ni

(c) Yes, in the last two cases referred
to in part (a) of the question.

ACREAGE UNDER SUGAR-CANE CULTIVATION

321, Shri M. Islamuddin: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the area of land under Sugar-
cane cultivation in the States of U.P.,
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Bihar, Bombay, Madras, Punjab, West
Bengal and Orissa in the years 1948-49
and 1952-53; and

(b) the average yield oY sugar-cane
per acre in each of these States
the years 1948-49 and 1952-53?

The Minister of Feod amd Agricul-
ture (Shri Kidwai): (a) and (b). A
statement is attached.

STATEMENT
The area of land under Sugarcans Cultivation
ond average yield of Sugarcane per acre
@)y

Area of land under
Sugarcane cultiva-
tion in
State (000 acres)
1948-49  1952-53
2nd
Bstimates)
(1) Uttar Pradesh . 2,116 2,653
(2) Bihar . 388 354
(3) Bombay 147 179
(4) Madras . 176 182
(5) Punjab (I) . 306 356
(6) West Bengal . 66 49
(7) Orissa . 62 60
®)—
Average yield of
Sugarcane per
acre in Gur
State (in tons)

1948-49  1952-53
(1) Uttar Pradesh . 1-16 1-04
(2) Bihar . . 0-66 0°s8
(3) Bombay 3-10 2969
(4) Madras . 3:03 2°52
(5) Punjab (I) . 113 1-18
(6) West Bengal . 1-61 1-86
(7) Orissa . . 1°94 1-83

IMPORT OF FOODGRAINS

322. Shri M. Islamuddin: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of various kinds of
foodgrains imported into India during
the year 1952;

(b) the quantity held in Reserve
Stock; and

(c) the quantity so far disposed off?
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The Minister of Food and Agricul-
ture (Shri Kidwai): (a) !‘oumx
quantities of foodgrains were import
during the year 1952:—

(Figures in * 000
tons)
Wheat . T 24592
Flour . . 521
Milo . 630°$
Rice . . 722.3
Totat T seer

(b) The foodgrains held in Central
Reserves on 1-1-1953 were as follows:—

(Figures in "000
tons)
Wheat 3689
Rice . . . . 382
Milo . . . 11
TotAL - _4;& 2 -

(c) Approximately 3459-6 thousand
tons of imported foodgrains were dis-
tributed during 1952 including 3.7 thou-
thousand tons which were in our
depots out of 1951 arrivals.

RAILWAY WORKSHOPS

323. Shri Sinhasan Singh: (a) Will
the Minister of Railways be pleased
to state whether Railway Workshops.
are governed by the Factories Act,
19347

(b) If so, what are the names of the
workshops and railway-sheds in the
N.E. Railway which have complied
with the provisions of the said Act
with special reference to the mainte-
nance of canteens and the appointment
of welfare officers?

(c) What are the qualifications of a
welfare officer and_the number of Offi-
cers employed in N.E. Railway?

The Deputy Minister of Raflways
and Transport (Shri Alagesamn): (a)
Large Railway workshops, the working
conditions of which conform to the
definition of the term ‘factory’ as given
in the Factories Act, 1948 are govern-
ed by that Act, which replaces the
Factories Act, 1934
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(b) and (c). The Mechanical and
Electrical Workshops at Gorakhpur
has a canteen and a full time Assis-
tant Personnel Officer in addition to a
Welfare Inspector, The canteen in the
Mechanical and Electrical Workshops
at Izatnagar is ready but has not yet
started functioning.

There are no Welfare Officers as such
in the Workshops on the North
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Eastern Railway. Staff and Welfare
work in the Workshopg on Railways
are dealt with by Technical Officers
assisted by one or more Personnel
Officers and Labour Welfare Advisers
and Welfare Inspectors.

The Factories Act, 1948, does not
apply to Railway Running Sheds.
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HOUSE OF THE PEOPLE
Thursday, 26th. February, 1953

The House met at Two of the Clock
[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

\

LEAVE OF ABSENCE ‘

Mr. Deputy-Speaker: I have to in-
form the hon. Members that I have
received a letter from Shri Murli
Manohar that due to his engagement
before the Election Tribunal, Ailaha-
bad, in connection with his Electlc_m
Petition case, and due to _certain
domestic worries he could not join the
present session of the House of the
People from the 11th February, 1963.
He is further unable to Join this
session till the end of this month. He
therefore requests that his
from the House for the period from
the 11th February to the 28th, may be
condoned.

3 PM

The Member has been continuously"

ibsent since the 2nd August, 1952,

Is it the pleasure of the House that
permission be granted to Shri’ Murli
Manohar for remaining absent from
all the meetings of the House during
f‘.gissa,’session up to the 28th February,

Leave was granted.

'

RAILWAY BUDGET — GENERAL
DISCUSSION

Mr. Deputy-Speaker: The hon, Minis-
ter for Railways will now reply to the
general debate and after he finishes
hig reply, Demands for Grants will be
taken up. :

The Minister of Railways and Trans-
port (Shri L. B, Shastri): I must thank
hon. Members for their very useful

498 P.S.D. ’

absence °
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contribution during the last three days’
debate. The criticisms, if I may be
permitted to' say , so, were only
occasionally off the mark. But, on the -
whole, they were generally restrained
and constructive. Except for one or
two hon. Members, others said some
good things and good words regarding
the railways, "which should and will
encourage us to put in more hard
work. I .am sincerely thankful for
those remarks and we shall try to live
up to them, It is not possible for me
to cover all the points raised by hon.
Members during the three days' dis-
cussion for sheer want of time. But
I can assure hon. Members that all of

.them would be considered by me and

the Railway Board and we will com-
municate to each Member who has
raised them our own views in the
matter. The Deputy Minister has
ably replied to certain criticisms. which
I need not repeat. I may, however,
take up a few other important points
raised by hon. Members.

I am glad that only one or two
Members have some doubts about the
figures of passenger earnings budgeted
for 1953-54. I. have every hope that
we will be able to keep up to that
level. In regard to goods traffic. some
hon. Members of the Opposition are
of the opinion that it should 'go up
much ' further than my own expecta-
tions. I shall be happy if it would be
so. But. it does clearly indicate that
the estimates given by me cannot be
dubbed as inflated. I personally think
that they are fairly reasonable and
should be reached. It has been fre-
quently said from both sides that the
fall in income is due to increased fare
and freight rates. One. I think. can-
not be categorical in such matters. 1}
would like to point out one fact which
is rather important. I shall give the

-House .actual distribution of passengers

and passenger earnings over specified
distances of travel. Here are the
figures for the number of passengers
carried and earnings therefrom on
Class I Railways from third class
passengers during the. year 1951-52.
In the year 1951-52, from 1—50 miles.
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1he number of passengers carried were
75,58.61.446. I shall tell the Hoyse the
earnings. The income from them was
35 crores of rupees. If I do not quote
the other figures, hon. Members may
not be clearly able to follow what the
difference is between the passenger
earnings of 1—50 miles and 51—150
miles. Therefore. I shall quote the otl\t_*.r
"figures too. As I said, from 1—30
miles. the total number of passengers
carried is over 75 crores. From 51—130
miles. it is over nine crores. From
151—300 miles, it is 2.36,00.000, and
over 300 miles it is 1,12,00,000. The
passenger earnings are like this. 1—50
miles, it is Rs. 35 crores, 51—150 miles.
it is over Rs, 2! crores and '151—300
miles, it is Rs. 13 crores and over 300
miles, it is Rs. 14 crores. Now, the
House can see that the largest number
of passengers and therefore, passenger
earnings are in the first zone of 1—50
miles. Thus. the increase made in the
fares in 1951 by a pie in the case qf
third class passengers will be a maxi-
mum of only four annas and two pies
per passenger in this zone. The view
expressed that the increase in fares has
borne heavily on passengers cannot,
therefore, be wholly accepted, seeing
that on the bulk of the passengers on
Indian Railways carried, the increase
is of a modest amount. It will be
admitted that the increased ‘clrarge of
four annas two pies per ticket cannot
be considered a heavy burden. So. the
argument of high fare does not have
much force. The reasons for the fall in
our income. as I have said elsewhere,
would be thoroughly gone into. Be-
sides. the concessions' we propose to
give would give some indication of the
trend of trafic. If we find them help-
ful. certainly we will extend them
further and introduce other conces-
sions also.
/

One hon. Member from the
Opposition raised the question of short
distance and terminal charges. The
levy of short distance charge is justi-
fled by the high cost of working the
short distance traffic, involving a high
incidence of wagon occupation in re-
lation to the services actually per-
formed. It was. however, made clear
to the Railways last year that they
have full powers to forego the short
distance charge either partly or even
fully if circumstances in a particular
case so justified in the case of regular
and appreciable traffic moving in
wagonloads. In accordance with these
instructions. Railways have already
ouoted special rates foregoing the short
distance charge in several cases. For
instance, on the Western Railway, they
have done so for limestone, clay,
gypsum etc.
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So far as terminal charges are con-
cerned. these have been standardised
on an all India basis in view of the
impossibility of relating such charges
at a particular station to the cost of
their provision. There can be, therefore,
no question of reasonableness or other-
wise of the terminal charges at a parti-
cular station. That the present rates
structure -has not hamgpered trade and
industry in the country may be seen
from the general index of industrial
production as also the freight traffic
of Railways. which have recorded a
continuous increase since 1947, Minor
adjustments necessary to' stimulate
trafic are always considered in the
light of relevant factors, and this pro-
ceslsi will continue in the future as
well. ’

I may also inform the hon. Members
that, there is a Rates Tribunal which
considers all complaints about un-
reasonable and preferential freight
rates and the like, This Tribunal has
already heard a number of cases, and
on the basis of the decisions of the
Tribunal freight rates have been sub-
stantially reduced for commodities in
a few wases. /

An hon. Member from the Opposition
suggested that under the present Con-
vention. the Railways are paying an
exorbitant amount to general
revenues. and if they paid only income-
tax like a private concern, the payment
would be less. This argument is not
correct. Moreover in addition to pay-
ment of income-tax. the general tax-
payers who are the sole shareholders
in the railway undertaking would also
expect some dividend. Anyhow. I
think that this matter is not a live
issue just at present and we need not
consider it further,

Much has been said about the com-
ments of the Public Accounts Com-
mittee. One of the hon. Members said
that as pointed out in that Committee’s
Report. the financial administragion of
the Railways is very bad. It is true
that the Report of the Public Accounts
Committee mentions a few instances
of defective budgeting, and the Com-
mittee have advised the Railway Board
to draw the attention of the Railway
Administrations to the observance of
financial checks and safeguards. and
the application of rigid financial con-
trol. As desired by the Committee,
necessary steps to improve the
financial and budgetary control will
be taken.

N

At the same time, I would like to
refer hon. Members to paragraph
seven at page flve of the Public
Accounts Committee Report on the
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Accounts of 1949-50 in which the
Committee have noted that the im-
provement 1n estimating under the

various heads taken as a whole which
was noticed in the year 1950-51 hag
been maintained during the year 1951-
52 and that the tendency for over-
estimating has become less marked. I
may, perhaps, quote the following
figures for the informatien of the
House. In 1950-51, the actual gross

traffic receipts were Rs. 263:01 crores:

against the revised estimate of Rs.
263:40 crores, or a variation of 0:15
per cent. only. Under ordinary working

expenses, the actuals were Rs. 18023

crores against the revised estimate of
Rs. 180.31 crores, or a variation of
0.04 per cent. only. The results in 1951~
52 were as follows. The actual gross
traffic receipts in 1951-52 were Rs.
290.82 crores against the revised esti-
mate figure of Rs. 288.06 crores, or a
variation of 6.96 per cent. only: Under
ordinary working expenses, the actuals
were Rs. 194.04 crores against the
revised estimate of Rs. 195.72 crores,
or a variation of 0'86 per cent. only. I
am sure the House will agree that the
overall budgetary control can be con-
sidered as satisfactory.

A number of hon. Members have re-
ferred to the Public Accounts Com-
mittee's ‘Report on the agreement with
Schelieren, a Swiss firm, for the manu-
facture of all-metal light weight coach-
ing stock in India, They seemed to
think that there has been embezzle-
ment and fraud in connection with this
agreement. It is painful to me that in
a matter of this kind affecling a foreign
firm the hon. Members should have
made statements without carefully
studying the papers and ascertsining
the full facts. The conclusions of the
Public Accounts Committee are re-
corded on page 19 of their Report.
They have no doubt pointed out a
number of technical defects—serious
defects, I should say—in- the drafting
of the agreement, but there is no
mention—not even a remote suggestion
—anywhere that there has been a
financial. loss, not to speak of fraud or
embezzlement, in this deal. I must
make it quite clear that any talk of
fraud or embezzlement is wrong and
wholly misleading. The technical de-
fects in the agreement, of course,
should not have been there. I admit
that: I have told the House before and
I wish to repeat it once again that I
am taking necessary steps for the rec-
tification of these defects ag early ns
possible,

Something was said regarding the
recommendations of the Railway Stores
Enquiry Committee. The House is
aware that the Railway Board under-
took an extensive enquiry into snd
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examination of all items of stock and
also such items as were not required
on individual Railways. No fresh
purchases of such items were to be
made until the surpluses on any Rail-
way were fully utilised. A stricter
scrutiny of future indenting has
been prescribed, and I shall give the
House certain figures which will show
that this procedure has resulted in a
reduction of about Rs. 15 crores in the
total value of purchases made by Rail-
ways as follows. In 1951-52, the total
value of purchases made was Rs. 97.65
crores. The revised estimates for 1952-
53 was Rs. 82'74 crores while the
budgédt estimates for 1953-54 is Rs.
85.48 crores. The reduction would
have been much more but for the fact
that the other recommendations of
this Committee for transfer of the pro-
curement work of specialised railway
stores from the Ministry of Woiks,
Housing and Supply to the Railways
has not yet been implemented. This
question is being pursued.

I will not say muchr about the wagon
position. I concede that the wagon
position is not easy. But., what we
propose to do in regard to adding to
our stock of wagons and to increasing
line capacity especially in the South
beyond Waltair and Bezwada, on the

. Sabarmati Section, and in the colliery

areas. will. I am sure, facilitate the re-
moval of bottlenecks in {ihese places,
and bring about considerable improve-
ment in the present position.

Some Members from the Opposition
said domething about the exhibition.
Well, hon. Members must have noted
what I said in my speech that the ex-
hibitipn has heen arranged not with
a view tbo providing entertainment, but
to focus attention of the manufactur-
ers. the trade and industry and the
railwaymen on the supreme importance
of curtailing imports from outside and
producing them in the country to the
maximum extent possible. I hope
that the object in holding the exhibition
will be amply fulfilled.

Dr. Syama Prasad Mookerjee said
yesterday that we should not squander
any money on the exhibition. I en-
tirely agree with him and I have, in
fact, asked the Railway Board to so
that it may
pay for itself and they are trying their
best to do so.

Criticism has also been made about
the cost of indigenous products, as com-
pared with the cost .of cortfesponding
imported products. I am glad to in-
form the House that the cost of wagons

.and the passenger coaches which we

are constructing in India are much
cheaper than the imported stock. In
particular. the cost of coaches is very

Yy

also |

-
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much cheaper than those obtained’
from Europe. I am fully confident that
ultimately the locomotives also will be
roduced in India cheaper than the
imported locomotives. But I must.say
that we will have to wait till pro-
duction ¥ fully established and a few
hundreds of engines have been com-
pleted.
N \
Prof, Mukerjee said yesterday that
the Chittaranjan Loco Works is domi-
nated by foreigners, 1 may give the
figures and the House will judge for
itself whether the statement that he
made was correct or grossly incorrect.
In Chittaranjan today there are about
flve thousand workers. artisans, skil-
led and semi-skilled workmen and
there are about 46 Class I and Class
II officers. They are all Indians.
There are only twelve foreign techni-
clans now working in Chittaranjan
These technicians have come to India
under the Colombo Plan or wunder
Technical Agreement. One of these
foreign technicians is a German and
the rest are from the United Kingdom.
Well, these technicians have come for
short periods only and will be rep'ac-
ed I am sure by Indians within a few
years,

An Hon,
period?

Another Hon. Member: It will take
twenty years! ,

Shri L, B, Shastri: Twenty years?—
I do not know whether you will be
here or I shall be here! You have no
faith in yourself and in your country
and countrymen,

Member: What is the

I shall also say a few words regard-
ing imports from abroad. Prof.
Mukerje~ stated that the value of
imports has increased in 1951-52. We'l,
I may inform the House that this was
mainly due to the larger orders for
rolling stork which '~ hLad to ovlace
in order to overtake the arrears of
the past years. It is not possTble to give
countrywise break-up, as the informa-
tion is not available with us. But I
may tell the House that the purchases
are made by the Director-General 1n

London who places these orders on he-

half of the Railways. Haqwever, on a
rough and ready basis 50 per cent. of
the stock imported from abroad re-
cently have come from the United
Kingdom and the rest from other for-
- eign countries. Prof. Mukerjee was
under the imoression that almost all
the stock has been imported from the
United Kingdom, but that is not: so.
From 1952. I may inform him further.
that imports from the United Kingdom
have considerably decreased as other
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couyntries in Europe ‘have come forward

to meet our requirements at competi-
tive prices.

I may say a'few words about the
construction of new lines. That is
rather a delicate matter, but many
hon. Members -have asked for the'
construction of ‘'new lines in .their
States. I am sure they will appreciate
that on account of the limited resources
it will not be possible for the Govern-
ment to accede to-every request. At
present we have to provide additional
carrying capacity, as early as possible,
to cater for the higher priority projects
of the Five Year Plan. Keeping all
these facts in view. the whole pro-
gramme for the construction of new
lines was recently discussed in a meet-
ing of the Central Board of Transport

"he’d here in January, 1953. Represen-

tatives of State Governments and Minis-
ters were present in that meeting.
Having regard to the most urgent
needs from a national angle and funds
available, they vermitted me to include
the five new lines indicated in my
speech and also the surveys for seven
new vrojects. I regret it is not possible
for me to go beyond this for the
present.

Hon. Members have especially made
a reference to the restoration of cer-
tain dismantled lines. The case of alt
dismantled lines was also discussed by
the Central Board of Transport. not in
the last meeting, but in the year 1950
and it wng then decided that out of
the 25 dismantled lines which had
not béen restored till then. twelve
lines should be restored. As hon.

_Members have seen from my sveech.

out of these twelve lines four have
alreadv been comvleted-and seven #are
in hand and wark on the twelfth the
last one will bé commenced during the
next year. The Central Board of
Transport also decided that the con-
struction of only eight more dismantled
lines should be reviewed after the work
on the first twelve lines has been com-
pleted. Morappur-Hosur, Tiruppattur-
Krishnagiri. Akbarpur-Tanda and
Madhogani-Auhadpur lines come under
the second category. Their case for
restoration will-he put up before the
Central Board of Transvort when thé
work on the lines already in hand has
been completed.

Shri B. S. Murthy (Eltcu): What
about the Kakinada-Kotepalli line?

Shri L, B, Shastrl: You will have tn
wait, it seems.

An Hon. Member: Till next year.
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Shri L. B. Shastri: Not next year;
it may perhaps be included in the
second Five Year Plan,

I am sorry, but I should refer to a
poinf which was raised by Dr. Krishna-
swamj. He asked why the doubling
of certain tracks is proposed to be

taken in U.P. and not in the South
(A Hon. Member: The reason 13
obvious.) In the works programme

for 1953-54 no new items for the doubl-
ing of any line in U.P. have been pro-
vided. Well, I have tried to be as fair
as possible. Perhaps.the hon. Member,
Dr. Krishnaswami is referring to the
doubling of the line between Kanpur
and Ekdil. It has already been com-
leted—I may inform him it has not
ecen done during my ‘time—it has
been completed and opened. Of course,
a provision of rupees three lakhs has
been made in the next year’'s budget
for minor adjustments. He also
stated that the South was being neg-
lected. Well, if I may be permitted
to say so.’ this complaint is not at all
justified. Out of a total = sum of
Rs. 36.83 crores provided for all the
Railways during 1953-54, the amount
to be spent on the Southern
Railway will be Rs. 5.97 crores, which
iz nearly one-sixth of the total amount:

Shri Frank Anthony (Nominated —
Anglq-Indians): It is the most back-
ward railway!

Shri L. B. Shastri: Backward rail-
way? The Southern Railway? As Mr,
Thomas himself mentioned yesterday
or the day before, only recently the
construction *of the Quilon-Ernakulam
line, costing about rupees six crores,
has been taken in hand. The Aran-
tangi-Karaikudi t)ine was constructed
and opened las year., The resto-
ration of two dismantled lines, that is
the Madura-Bodinayakanur line and
the Shoranur-Nilambur line, totalling
a cost of about rupees one crore, IS
in hand and is expected to be com-
pleted during 1953-54.°

Well, the Central Board of Transport
did not agree to the restoration of the
remaining ‘flve lines, either because
they were narrow gauge and the res-
toration to this gauge was not accord-
ing to the present policy or they were
lines of short length which were being
well served by road. But I may tell
the House that even in regard to the
restoration of these lines,—I personally
am,—considering over it, and I have
not been' able to arrive at any final
decision, -

Mr. Narasimhan would perhaps.like
me to say something about the Morap-
pur-Hosur line, because it was not only
mentioned by him but somehow per-
haps he so managed that Dr. Syama
Prasad Mookerjee nlso referred to the
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restoration of that line. But the Cen-
tra) Board o!f Iiransport decided in
their meeting held in August, 1850
that the line should not be restored:
as narrow gauge, but that its ‘align-
ment should not be abandoned. They
wanted the cost of restoring it as a
metre gauge line and extending it from
Hosur to Bangalore to be worked out.
The cost of this restoration and exten-
<ion will be about Rs. 1.7 crores. fhe
case was put up to the Central Board
of Transport for consideration at their
July, 1951 meeting. when it was .de-
cided that the assets of the Morappur-
Hosur narrow gauge line should be re-
tained and consideration of the ques-
tion of ordering .traffic and engineering
surveys for e metre gauge link
between Bangalore and Salem post-
poned. So it has only been post-
poned. I think he should not feel that
{he whole thing is hopeless, Probably
he may get this line when further
e:‘;fmeeting surveys have been carried
oW,

An lion, Member:

Any new lines
in Ravalaseema? .

.

Shri L. B. Shastri: I may mention
one thing alout Assam. especially as
I had forgotten to mention it in my
speech, that the work on the conver-
sion of the Tezpur-Balipara narrow
gauge line into metre-gauge will also
be taken in hand next year. This con
version will give improved travellin=
facllities to passengers, to which trhay
1l;usxve been looking forward for a long
ime.

Well, I -need not mention about the
work of the Mokameh bridge. We are
keen that the work should be complet-
ed as quickly as possible. But there are
certain practical limitations, prepara-
tion of plans, estimates. calling for
tenders, arrangements for materiais,
etc. Within these limitations we will

‘try to do our best and the work, I am

sure, will. gain momentum very soon.

Mr. Azad referred to the Bhagalpur-
Mandar line restoration and said that
nothing is being done about it. 1t
seems he is not fully acquainted with
the position existing in his own con-
stituency.

Shri Bhagwat Jla (Purnea cum San-
‘tal Parganas): I know you have given
money for it. But when will the work
be completed?

Shri L. B. Shastri: It is expected that
the work will be completed by the end
of 1953-54,

Shri Bhagwat Jha: What about San-
tal Parganas? '

Shri L. B. Shastri: You cannot have
both, this as well as S.antal Parganas.
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[l may say a few words about the
staff, Some points were raised by Dr.
Lanka Sundaram. He complained of a
large ,number ot statl being temporary
for many years“and that they are
working in the Railway Board itself.
He was presumably referring to Class
III stat! only, and I shall give him
the figures. Here they are. Against 114
permanent posts of Assistants there
are 101 confirmed staff. There are
only 13 vacancies. and confirmations
against these wolild be ordered as
soon as the proposals for the reorga-
nisation of the office have been fina-
lised. Against 136 permanent posts of
routine clerks, there are 129 confirmed
men. And against 24 permanent posts
of Stenographerg there are 24 perma-
nent men. There are in additior, eleven
posts of Assistants-in-charge created
ir 1951, against which no confirmations
have been made since these posts will
be abolished when the office is reor-
ganised. Six permanent posts of Steno-
typists created in 1951 are also vacant.
The confirmation of staff against these
is already in hand. ‘Barring certain
other miscellaneous posts there are,
it is true, in the Railway Board’s office
207 temporary posts, These have been
created for sections which are them-
selves temporary: for instance the
Exhibition Branch, the Partition
Branch, the special sections dealing
with the Adjudicator’s Award and the
C.P.C. scales. and such like, ag also
temporary additions which have to be
made for certain periods in the year,
in sections like the Budget Branch. It
{s ro* possible to confirm the staft
against these posts. It is correct that
some of these branches have continued
for a few years, say flve or six years
but they are not likely to be required
permanently but I may tell him that
the staff who are working against the
temporary posts will get their chances
for opromotion in the permanent posts
'in their turn. A certain number of
these temporary posts like stenogra-
phers who are attached to particular
officers will be converted into perma-
nent nosts when the officers’ posts are
also made permanent.

Dr. Lanka Sundaram also referred

to the fact that carpenters and book,
binders are alsn in the grade of Rs. .

55—130 and said that it wag unjust that
clerkg should also be in the same
grade. I was a bit curprised to hear
“this coming from him.

Dr. Vanka Sundaram
nam): Yes, yes.

‘Shri 7.. B. Shastri: I would only ouote
twn eentences from the report of the
Central Pay Commission,

(Visakhapat-
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“‘In the classification scheme’
that we have recommended. it is |
our intention that Class III
should comprise not merely people
with literary qualifications but
also skilled artisans, no difference
being made between training in
letters and training in crafts. In
the modern world there is no
justification for regarding the
skilled worker as belonging to an
inferior category when compared
with a clerk.”

In fact. it was on the strength of
this announcement that the ‘All-India
Railwaymen’s Federation demanded
that skilled staff should be given the
revised Rs. 55—130 grade and this was
accorded. :

Dr. Lanka Sundaram complained
that no provision had been made for
what you call the upgrading of Class
IIT staff into Class II staff and Class
IV staff into Clasg III staff and in par-
ticular, he was referring to Minusterial
staff. Well, I am afraid he has not
understood the position quite correctly.
On the Railways, Class II Service
which has a total number of about
700 posts. both temporary and perma-
nent, is filled only by promotion from
Class III and, therefore, the opportuni-
ties of advancement for Class III staff
into Class II are extremely good. In
respect of promotions from Class IV.
to Class III, there ordinarily does not
exist g specified channel for such pro-
motion excepting in a [ew categories

hut it has now Leen provid-
ed that where the staff with the
minimum educational qualifications

which would entitle them for recruit-
ment to Class III have actually joined
in Class TV, their cases may be speci-
ally considered after they have put in
five years' service in Class IV, The chief
difficulty in providing for the regular
channel of promotion from Class IV to
Class III is the distinct difference in
educational qualifications, For Class III
posts other than skilled artisan posts,
the minimum educational qualification
is generally Matriculation whereas for
Class IV posts, it is only recently that
even literacy has been insisted upon.

Ad regards the question of the non-
recognition of the Ministerial. Staff
Association, I will not say much except
that the policy of the Railway Ministry
on this matter has been explained on
more than one occasion. It is not pro-
posed to recognise sectional unions of
non-gazetted staff. In fact, I have con-
stantly urged the two big Federations
which now exist to combine into one.
Anv opvoosite tendency. I personally
feel, is not to be encouraged

.
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A reference was made to the deplor-
able conditions of the staff living in
wagon bodies in Sealdah area. I can
only say that I am most alive tg this
question and construction of 232 quar-
ters is going to start very soon. I have
alsp decided to give them priority over
others and even to build more than
that in the current year. My difficulty
is as they are shifted to new quarters,

wagons are occupied by others who.

live in rented houses. So, this process
goes on but still I shall do my best to
see that all those who are living in
wagon quarters are shifted to new
quarters as soon as possible and others
are not allowed to occupy the wagon
quarters.

I will not say much about re-group-
ing. I need not refer to what I said in
the other House as hon. Members must
have seen it in the papers but there
is only one point on which I would
like to say a few words. Dr. Meghnad
Saha referred to a report in some
papers to the effect that the Railways
had suffered a loss of Rs. 25 crores as
a result of re-grouping and that the

Railway Administration has not con-

tradicted this report. T may say this is
not correct. This report was contradic-
‘ted as being entirely baseless ag soon
as il appeared in the papers. More-
over. there is hardly any need to refer
to that report now when it dis clear
from the budget presented to the House
that there is no such loss.

Or. S. P. Mookerjee also quoted cer-
tain figures. As he is not here, I will
not present them to the House.

An Hon. Member: Why not? Let the
House know. ‘

Shri L. B. Shastri: It will take a
long time and I would not like to......

Dr. Lanka Sundaram: On a point of
order, Sir. I want to know whether the

Minister is replying to a Member only’

or to the House?

Shri L. B. Shastri: If the hon. Mem-
ber so desires, I can place thesé figures
on the Table of the House.

1Something was said about catering
and there is a general c01npla§nt _in
regard to the food that is supphgd in
the refreshraent rooms or in the dining
cars. 1 shall certainly try to remove
such difficulties as have been pointed
out. I would submit to hon. Members
that this is a matter emlneptly fitted
for being referred to the Natlonal Rail-
way Users Committee or the 7onal
Users Railways Committee which are
going to be set up very shortly. I have
no dnuht the Council’s advice would

be of great use to us.
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A Member from the South referred
to the fact that coffee is not being gerv-
ed in non-vegetarian stalls on the
Southern Railway. Well, I may give
him the happy news that instructjons
have recently been issued to that eflect
and coffee will now be ' supplied in
the non-vegetarian stalls.

I would like to say a few words
about the passenger amenities and
something about corruption but if you
will permit me, I would like to say a
fetv words in -Hindi on those few points.

Some Hon. Members: Why?

Shri Punnoose (Alleppey): Is it the
implication that corruption......

Mr. Deputy-Speaker: The Minister is -
not giving way. He can speak in any
language he likes.

Shri Chattopadhyaya (Vijayavada):
On a point of ‘submission, Sir ......
Some Hon. Members: No submission.

Mr. Deputy-Specker: Order, order.

Nt qwmo o wmEAt ¢ AT aw
sarer qwa A &1 w7 fou @ wA
¥ g § 20 fre ¥ g9 o7 oAy
(amenities ) &7 FTTew (corrup-
tion) & R & FFM

T8 ard a7 & FF wgi aw gufadiy

Shri B. S. Murthy: On a point of
order. Sir, is a Member entitled to
begin in one language and then pass
on to another?

Some =\n. Members: Yes,

Mr. Deputy-Speaker: There {5 no
point of order in this. He can speak
in both the languages here as he
chooses,

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): Will yvou please
ask him to later translate into English
what ht is now saying in Hindi?

Shri L. B, Shastri: Had . I known
Tamil. I would have spoken in Tamil
also along with Hindi.

§ frd ag wgar wEAr § e ot
ar fir @z &Y gfaarst  wat oy o
#, arr oy, dewret (Platforms)
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[ a@o Yo qredT ]
% Afor g (waiting halls) #Y,
A gad aga @ ad M wH A g, &
375 gr3g (House) #1wqrat a9 adf
a1 7 fad ag Fear avgar g i -
7= Fadrq ( Regional Committees),
7 w7 (Zonal Committess)

W fa7e awd wady (National

Users Committees ) & s
A I|@ F@AY 1 WY aw

‘o5 dfgwd  ofafee wae
(Passengers Amenities Com-
mittee) ¥ WY& | T 38 FAfAT
fer aar & wft @ I & wmd
TE I <@y wEAr o A8 TE A
FAENT #Y gyt I ¥ wArfaw g
%IT w1 A R gafadre & fou
"4 faar wmuwn ) o fog & ag @k
SUTAT FEA AT S® AL GHHAA | EW
F9 INKT TETT FT HGT FW§ | gH
7g s £ f& gz safear s 7w
qF T AAAY | A T AT 9 A=Y
@ ¥ AR T ak wE wm g
f& s glasraes @k wgfoma #
gfrram € w3 |

¥B G279 (trains) & FHama

(connection) & &R # & T
g f& mfewt 3w @wg o< Al agadi
AT 2 frre agd g dy A fores wrreft
g1 wgaa @id AN I wAfeqi &
AT AT HYT A §F TR FA )

qrT & famfad & §3 grawmw a
A 9T FIF F wfww A owr §
FR 4, 4R BT 9T £ (cooler)
& forma g1 o fire wwaT € )
" geR FETH T U] 9 19 9 -
Fogt Y <@ TT § S T Bl &
fiit & s Y T AT wg 1w &
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MEWEHFF Fdq FA T FA

1S TH ARXAT AT E | 5g Ay ghAAT

T 357 % fug forr war &1 B

fer ot afgad qafafer 7@ ax

qwd wad) frg ag & vq ghram

#1 ad fak & a0 TEar age a¥a .
EX FIT F1E THICA AN

" gad qrE & e 91 T & A
RFgar Igarg | foaar § god an
§ FEAT ATEAT 97 4 H TES &) FF TH
& o7 3y gwrar 4 Fir 99 w32 77 fawr
fegr & Y 737 ot WY & g9 7T WA
ISF HT IHT AT w42 IS TF
T F IO 4 WA FACE 5 1
AT H1 ATA GTA 7T FrmaArd
qT FTAT F1 FH FIT T) T A &7
ST, IZT ATA AT AN E 1 Forar
R HMAF TRAT A7 § ITAT ATAA
ggafi g Fg W@ A § FF e
Te7 Qe fogr Sy ar 99y Hg @ )
q amar g 5 aeT danT Y vy 3w W
Rar g s dams & @A
T FT X 4T AW FT Q0§ g}
FIHAT FET QHGT OF ANTE A
T war § e a7 TAR @ 7Y
? g § A} wreeT | foe™ 3o e
% usfafrgew (administration)
FA@ gArg | M Fawd aqd
¥ %8 95a1 § fF OF Sag 0 FRY geq
Fréarg A1 a4t aR IAF Wy A T B
HZL OF @ TIE TF ATIHTC A
@ f gy Y oy ¥ fog
T gfow Fagedwe 39 FRaE 9
Ffoqaeqrerfedagd . few gow
WA T F o agi ¥ §, o Mo &
HHS I FA I F FER A A
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&&Y 1 FraTdr Y qg oy gy v andt
= fa7 qgS & st avanw go d )
37 ST o7 d e & s wdard
FY T o1 YT Ay avere frgr wr
a1 A FAw qeq FIATE FF A &l
Y WS g9 &Y WIE qg AL AW
¥ g amr 1w foq & wwar g
¥ T8 76 X FEH N FE @ 77
FAR AEAE | AT CF a7
qaoAT " § fr &9 agi 3o W= g€
¥t f5 353 & =31 srrfead (officers)
g1 # Al ox AfeEas gre AE § )
TR A ¥ srfewd J o Aw & qdy
TG ¥ AT TS T & Fgy 5 1@ q&
g § aY g AT FIT ) IO &Y
w1 &, o fr gW § ¥ g% U et 9%
oF fFar st § o4 s e smar
g1 dF 39T qaamar fF O A foT
- qTY 4 FART 4 waT ALY 4 fm RS Ay
AR g7 ¥ fqmE A § 1 afew
ST AW & FgT F1 AT Og o fE
freaa ==t €, »fem 947 w9 &
W AR awE S AT § 1 fee o
TR WY & Avd 9T ¥ AT W
TG T T Fqmr ewwar g f
it gafami § ag 7 w@Ar 6k =y
& FH FIA AW FY ITHT g & foq
fT §u1T AT |Ifgy AT g o Ty
& FW FE A THT TE FT T
fr god swonfat & aufagt § A%
I ITHT X FEAT 1Y | mq’g‘
A IETE fF g agdl | I FH
§ W s e adw F0q  Argated
TWE 1 T T AR AT AIH
q &l qUR Ie d9d | ¥ §w 6
avadt st arar § ¥fsew & agar el
& a9 g gaar g i ey 8 o w5
g 97 9% @® w7 vm FHIMRTC ATEHT
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qg T AW AGT TER AAT IFA g
f gw fraega o AvErEdY (recon-
struction of society) # waf &<y &
e g Ragmm ae (e
(reconstruction of individualy
FY a1 7 FWE | AT W e A
AT FY W AT aY I9F FT S AR
T fegmm i aaar g & &
ST ACET AT AT TW aT w7 AgT
FAFATE! A FAANMEfFgnd
T UF F1 7 T & gare e ow 78
T ® M FAr gy Ak I5% &
@ & e fAwear sfgg 1 ®
O HNT FYIT FEAT TE A0AT |
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Fr o § faandy | FE FEAGT &
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®H A AT g 1Y AR qre 497 e
W af g ¥fer & SAd Ty e
sz g fr. ot o feperd ¥
faprad® 9 W qH W W Wl )
™ ¥ A s Wi @ W
* s W e iR .
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w7 fiferd, aaifie agler sTa T ATAT

& AR s e &, swied T

aTH Y 7% HAM AT | HfeA A7 w
78, 7g 7@ fr Tof Y @l WA a9

¥ A 9ra AT werg ALY, TAIL AT

T aY I a5 F AT A AL
g3 T, wafed @ & w1 f o &

AT qg 7 7 gl

# aerar wgw g fF T S,
® g7 HA N Y J@ § AT wfww
7 & fr gl a% ST A &1 q
FT ¥, FT | JFHA 90 AT Tl
A& 2T At &% s we o v fi
Y a5 omed H A A wF
wTC AT afK e A Ay faegs Ay
F7T § G o @9 fr gw & e
foret gardr gfran F &, A anfaw sret
®Y 3t gt o R s Q) e
grfaa am ag & f s fewnd €
wfergat &, @ AT FT g @AFE FQ
g, amq s wfd . B g
AT qF qAE {6 g9 7 AT UK HIAT
sTeqT ] 7 aR tefafaeTa s g
¥z ¥ 91X §9 qN @1 &, A F FE
et g, f& # Awqe § qomww
€ §, 3w & @@ a@ ¥ @ W%
48t FaT | & qurar @ A F, S
R uF arw gqua e« (human
touch) A #r1 '

Mr. Deputy-Speaker: Other non.
Members wanted to have the benefit
of this reply to Mr. An‘hony.

Shri L. B. Shastri: I will nof tike
more time of the House.

Mr. Deputy-Speaker: No, mno. I
am informing the hon., Minister that
other hon. Members want to have the
advantage of the reply which was
given to Mr. Anthpny. ;



‘1007 Railway Budget—
General Discussion

_ Shri L. B. Shastri: I realise that.
I will finish in a couple of minutes.
One more point. :

Dr. Lanka Sundaram: Distribute
:your faveurs all over,

ﬂ‘\@o wto Treay: QWT#TW
Fggwg T aga gguA AR+ E
&, ¥ frdr & w1 qETae 59 A
T A FTET, W F ST
AT ST & qrg ar fwey oft dry &
FE) TE 9gw awar, I foarwa, wa-
foaa, %t W F w7 TAFT fFA

WA A qw F aga whwat § o)
I Ffagl F1 & o F four * S
A Fwr) M wAamF A d

- % TEFFA AEAE, A Ag A E
e game e Al g AW
T EITEY T AW AT A TE FEA B (R
o g fF ag ‘AT = A q W
q &7 TYIHT GTE § & FATETE | 31T
A FWHF FT g @A AR A
RETATHT FT & GHE AT T AT W
R ARAFEAET | F gL ET A &
BT E, T AR T & A1EL AT AE
i g a & ow feed (fitters),
wrgzeds  (pointsmen), =TTET
ARIEARE
2 fs 1 swde (suspend) & wm,
¢ e, fee ®1 ifade @
& foean, et &1 gz Y Adt ey o
& SET @€ AT AT § AT I T W
HHAT § F A R FATE L FAT

Fft B AT 0 AR E v ag

a9 TR § a9 7 § | e
W gawar g fr 1€ 0w &1 ¥ $T aman
g ot a8 ¥ewr wifgn 1 feRy w0
Qg ag TgAfew g v & g dF w1 ¥
ECE U TR Ll ’

xafod’ wrT #t 7 e A
g wifgn 5 aw F agrpila £ e
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) TR IT oFEFw W AT @ A
Yrarmagr s foadare g1 ¥fwa
¥ geware g & e o o e, aee-
1 wfed | OF e @ FT w1 7 7
TAT VAT A1, 78 T AfeaqT HL |
afee & & grow & AT ATH
3T A g fr aaw q@ "t fear
AR gow A T afer & w9 qE| AT |

Shri Nanadas: (Ongole—Reserved—
Sch. Castes): What about the represen-
tation of Scheduled Castes and Tribes
in Clasg I, II and III Railway Service?

Mr. Deputy-Speaker: Order, order.
No questions. There are a number of
opportunities,

& v fag . =W <99} 7 An
St 7t mfeat § 8 g Jrar &, sgT
F1qq Fq1 I9q faar 7

Mr. Deputy-Speaker: The general
discussion is over.

RAILWAY BUDGET—DEMANDS
FOR GRANTS

Mr. Deputy-Speaker: The House will
now discuss the Demands for Grants
in respect of Railways. As regards the
time-limit for speeches the usual prac-
tice has been to fix a limit of 15 minutes
for all speakers including movers of
cut motions and 20 minutes for the
Minister replying.

In any case, I would urge hon. Mem-
bers—these are all individual cases—
to state their points, and then try to
conflne themselves to a period of ten
minutes in which case a large number
of Members can have an opportunity
of ventilating their grievances on any
particular Cut Motion or a particular
Demand.

Shri Frank Anthony (Nominated—
Anglo-Indians): Since we have aban-
Acned the practice of trying to catch
your eye, is any formula being adhered
to with regard to the division :f time
as bttween the Congress and other
groups?’

Mr. Deputy-Speaker: I invited the
leaders of various groups. I talked to
them. I told them that they may sit.
along with the Minister for Parlia-
mentary Affairs or the Congress group
or the Whips, and then try and tell me
what Demands they would like to pre-
fer for discussion on a particular day.
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[Mr. Deputy-Speaker}
‘and the time they would like to spend
upon that. I am sorry to note that they
have been handed over to me only at
three O’Clock today. Had they been
given to me earlier, I would have been
able to fix the entire time, but I have
got a general scheme here as to what
time I ought to give to the various
groups and speakers. Already, I have
got a list of speakers handed over to
me. I will try to so regulate as to give
an- opportunity for expressing all the

viewpoints that may be raised in‘this'

House.

/
Shri Frank Anthony: I have again
a submission to make. On the General
Budget, I think you vbserved the ratio

of 60 : 40 and we did not object because -

we thought it was fairly fair in view
of the strength of the Congress party.
With regard to cut motions, since the
Congress Party Members do not wish
to move any cut motions, I submit it
is a stultification of the whole purpose.
‘The connvention has been, Sir, to give
time to those who wish to move cut
motions so that attention can be direct-
ed to these cut motions. (Interruption)

Mr. Deputy-Speaker: The point has
been made. I will reply to him. These
are matters which I would certainly
consider, but the time of the House
need not be taken up with them. I
would have welcomed hon. Members
to have come and told me what are
the important cut motions they would
like to take up. Anyhow. I will so
regulate as to give opportunities to all
sections. The person who moves a cut
motion need not go on talking about
that. Other persons will have to reply.
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Others have similar arguments to make .

or noints to place before the House. I
will have all these before me, and
not strictly restrict myself to this or
that party.

Shri B. Das (Jajpur-Keonjhar): May
I submit that you may kindly also
ascertain the viewooints of the Con-
gress Members? We are not speaking.
We do not want to add to the troubles.

\

Mr. Devnuty-Speaker: As a matter of
fact; the list was given to me yester-
day. A number of hon. Members have
not even made their maiden speegches.
They are sitting really as shy as a
maiden—not that they are shy actual-
ly, but I am sorry I have not been able
to call upon them all. I know every
hon. Member is an orator, and can
speak with authority and courage.
But unfortunately there has not heen
any arrangement. - Whenever any
arrangement s made, immediately

Demands for Grants

there is an objection, but anyhow T
have made up my mind to give oppori- -
unity to every hon. Member of this-
House to speak before he goes out

after this session. Every one shall

have at least one opportunity to place

his viewpoints.

The Hcuse will now take up 'the
consideration of Demands Nos. 1 and
4—the former relating ,to ‘Railway
Board’, and the latter relati to
‘Ordinary Working Expenses—A mmr
istration®.

Demanp No. 1—RamLway Bo.mq
Mr. Deputy-Speaker: Motion 1s:

“That a sum not exceeding Rs.
34,61,000 be granted to the Presid-
ent, out of the Consolidated Fund
of India. to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Railway Board".”

D

DeMAND No. 4—ORDINARY WORKING
EXPENSES—ADMINISTRATION.

Mr. Deputy-Speaker: Mot‘ion is:

“That a sum not exceeding Rs.
26,73,31,000 be grarited to the
President, out of the Consolidated
Fund of India, to defray the
charges that will come in course
of payment during,the year end-
ing the 31st day of ‘March, 1954, in
respect of ‘Ordinary Working Ex-
penses—Administration’.”

Shri Frank Anthony: I would sug--
gest that Demand No. 6 also might be
taken up, because there are only two
cut motions under that, and that
Demand also relates to administration.

Mr. Deputy-Speaker: I shall first
place before the House, those cut:
motions which have been handed over
to me, and selected by the various
groups.

Shri Nambiar (Mayuram): All the
cut motions under these Demands
may be taken as deemed to have been
moved and we will concentrate on
certain cut motiong for the purpose of
the hon. Minister’s reply.

Mr. Deputy-Speaker: Then there is
no purpose. I have received notices
from the hon. Member’s party, giving
a list of agreed cut motlong. by the-
Communist Group, and ' from Dr.-
Lagkzas Sundaram cut motions Nos. 19
an
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Shri Nambiar: The understanding
reached was that those cut motions
were given ror ‘giving an opportunity
to the hon. Minister, to concentrate his -
reply. and to channelise the discussion
‘but all the cut motions under that
Demand miay be deemed to have been

‘moved.

Mr. Deputy-Speaker: Then; what is
the object? That was not what I
thought. If all the cut motions that
‘have been tabled are to be treaited as
moved, then with respect to every one
-0of them, I will have to see whether it
is in order or not I have no objection,
but what is the object, I am not able
to follow.

Shri  Jhunjaunwala (Rhagalpur
Central): There are specific grievances
-of particular constituencies and parti-
cular places. They could not be
brought wunder the general discussion.
So. for a minute or so, hon. Members
may be given an opportunity for that
purpose. o

Mr. Deputy-Speaker: I shall come to
that later. I am only asking the hon.
Members now to give the numbers of
the cut motionsg they want to move.

Shri Damodara Menon (Kozhikode):
" The Praja-Socialist Party <also has:
given a list.

Mr. Deputy-Speaker: I shall come to
them also.

Shri H. N. Mukerjee (Calcutta North-
East): When we had a discussion yes-
terday. the idea was that we should
take all the cut motions as having been
moved, because these cut motions refer
to different problems in regard to Rail-
wayv Administration. If they are taken
‘to have been moved, then they berome
matters of record, and they will con-
tinue thereby to draw the attention of
the Railway Ministry. But here owing
to the limited duration of the debate
we could only discuss certain matters.
and for the tangibility of the discussion.

“we agreed that we shall concentrate on
particular cut motions, so that the hon.
Minister might be in a position to reply
to them fairly and squarely.

Pandit Thakur Das Bhargava
(Gurgaon): May I suggest a course,
Sir? Two or three years ago, it was so
arranged that many hon. Members or
the House were allowed to speak for
five minutes only. and thkey ventilated
their local grievances. But at present. _

*many of the Congress‘'Members have
not given cut motions, and so they will
not move any ‘cut motions. But I hope
it will not be taken that they will not

“be allowed to have their say in respect
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of specific grievances, which their con-.
stituencies experience. I would under
the circumstances respectfully submit
for your consideration the question
whether it would not be possible to
have a day or two to have certain tim-
ings fixed, for the ventilation of local
grievances, whether they are contained
in these cut motions or not.

Mr. Deputy-Speaker: Whoever wants

to speak under these Demands can

speak on the ‘Railway Board’, ‘Ordin-
ary Working Expenses—Administra-
tion’. 'Hon. Members can speak under
the one Demand or the other.

Now I shall follow this course. If
the desjre is that all the cut motions
that have been tabled are to be taken
as moved, I shall look into all of them,
and just vet them and find out whether
they are in order. But I shal]l allow
those cut motions which have been
agreed upon now, being taken as hav-
ing been moved. Meanwhile, I shall
go through the others and see whether
the others are in order, and if in order,
I shall take them also as having been
moved.

1 shall first take up the cut motions,
notices of which have been given to me
as agreed party motions.

The cut motions given by the Com-
munist Party and Dr. Lanka Sundaram
are: Nos. 1, 66, 67, 126, 129, 131, 134, 234,
and 241; and 19 and 25.

The cut motions given by the Praja-
Socialist Party are: Nos. 3, 10, 11, 229,
230, 231, 235, 250 and 253.

I do not know whether they overlap.
I did not have sufficient time to find
out whether there is any overlapping.
If there is anyv overlapping, then only
one cut motion relating to a particular
matter will be taken to have been
moved.

The Deputy Minister of Railways
and Transport (Shri Alagesan): They
do not overlap.

Mr. Deputy-Spenker:
right.

That Is all

These are the only cut motions that
have been supplied to me so far.

Shri Frank Anthony: Cut motion No.
37, under Demand No. 6 also. That . re-
lates to ‘Ordinary Working Expenses—
Operating Staff’, which also comes
under administration.

Dr. Jatav-vir

- (Bharatpur-Sawai-
Madhopur—Reserved—S8ch,

Castes):
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| Dr. Jatav-vir]

Cut motions Nos. 71, 72 and 73 under
Demand No. 1 also, Sir

Mzr. Deputy-Speaker: Very well, I
am coming to the hon. Member.

Shri Nambiar: Cut motions Nos. 5
and 122 also, standing in the names of
Igr N. Sreekantan Nair and Suri B. C.

as.

A

Mr. Deputy-Speaker: All right. Any
other hon. Members who want to move
alny cut motions relatmg to Demand No

Dr. Jatav-vir Cut motions Nos 1,
72 and 73.

Mr. Deputy-Speaker: Are they on
Demand No. 1? Hon. Members do not
follow what is going on in the House. I
wanted to know whether they are on
Demand No. 1

Dr. Jatav-vir: Yes, they are on De-
.mand No. 1. and in List No. 2

Mr. Deputy-Speaker: All right. Nos.
71, 72 and 73.

Shri M. R. Krishna (Karimnagar—
Reserved — Sch. Castes): Cut motions
Nos. 284 and 853 in the name of Shri

N. Rajabhoj.

Mr. Deputy-Speaker: 1 would not
allow any hon. Member to move on
behalf of any other hon. Member,

Shri M. R. Krishna: He has given
me the authorisation letter.

Mr. Deputy-Speaker: No, no authori-
ty can be recognised.

Shri Veeraswamy (Mayuram—Reser-
ved—Sch, Castes): Cut motion No. 120
in List No. 3.

* Mr. Deputy-Speaker: All right.

Non-confirmation of Railway Board
Staff

Dr. Lanka Sundaram (Visakhapat-
nam): I beg to move:

“That the ciemand under tl;e
head ‘Railway Board’ be reduced
by Rs. 100.”

() Confirmation of temporary em-
ployees of more than ome year’s
service.

(if) Serious short supply of wagons

Sari Vittal Rao (Khammam): I beg
to move:
(i) “THat the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”
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(ii) “That the demhand under the °
head ‘Railway Board’ be reduced
by Rs. 100.”

(1) Railway Scholarship Fund for Sche-
duled Caste and Scheduled Tribe
students.

(ii) Training facilities to the prospec-
tive Scheduled Caste and Scheduled
Tribe emplouee;c in Railway Ser-

vices.

(iii) Inadequate representation of the
Scheduled Castes and Tribes in the
Railway Services.

Shri Nanadas (Ongole—Reserved—
Sch. Castes): I beg to move:

(i) “That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

(ii) “That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

(iii) “That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

" (i) Recognition of Trade Unions.
(ii) Southern Railway Labour Union

(iii) Proper financial control; Condition.
of third class travel;, and living
condition of railwaymen.

Shri Nambiar: I beg to move:

(i) “That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

(ii) “That the demand under the:
head ‘Railway Board’ be reduced
by Rs. 100.”

(iii) “That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Work of the Railway Board

Shri M. S. Gurupadaswamy (My--
sore): I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” R

(i) Economy.

~

(ii) Overlooking of seniority of running
staff by grafting outsiders.

Shri K. Subsahmanyam
garam): I beg to move:

(i) “That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

(Viziana—
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(I) “That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” .

Refusal of Supplies.’

Shri Vallatharas (Pudukkottai): I
beg to move:
“That the Demand under the
heaﬁl 'I;mlway Board' be "reduced
to Re. 1.

() Reduction of pay of high-paid
officials.

(ii) Abolition of ‘category of ‘Class II
Officers’.

Shri Kelappan (Proonnani): I beg
to move:

(1) “That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

(ii) “That the demand under the
head ‘Railway Board’ be reduced
by Rs, 100.”

Policy of administration of Railways.

Shri Vallatharas: I beg to move:

“That the demand under the
head ‘Railway Board®' be reduced
by Rs. 100.”

Failure to administer proper financial
control leading to wastages etc.

Shri Damodara Menon: I beg to
move: '

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” ,

Policy of retrenchment in the Officera

. cadre

Shri B. S. Murthy (Eluru): I beg to
move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100."”

(i) Inadequate representation of the
Scheduled Castes and Scheduled
Tribes in Rbilway  Services.

(ii) Distribution of cultivable railway
waste lands.

(iii) Railway contracts to the Scheduled
Castes.

Dr. Jatav-vir: I beg to move:

(i) “That the demand under the
, head ‘Railway Board’.be reduced
by Rs, 100.”

(ii) “That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”
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(iii) “That the demand under the
head ‘Railway Board’ be reduced
"by Rs. 100.

Attitude of Railway Administration
towards South India

Shri N. Sreekantan Nair (Quilon cum-.
Mavelikkara): I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Grant of compensatory house-ren.
allowance to Railway employees

Sari B. C. Das (Ganjam South) I
beg to move:

“That the demand under the
head ‘Railway Board' be - reduced
by Rs. 100.”

Representation of Scheduled Castes
in Railways

Shri Veeraswamy: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 1€0.”

(i) Wrong Calculation of fares.
(1) High fares an Metre-Gauge lines.

Shri P. Subba Rao (Nowrangpur): I
beg to move:

(i) “That the demand under the
haad ‘Railway Board’ be reduced
by Rs. 100.” B

(ii) “That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

Economy of pay of officers

Sari Sivamurthi Swami (Kushtagi):
I beg to move:

“That the demand wunder the
head ‘Railway Board’ be reduced
by Rs. 100.”

(i) Non-recognition of All India Minis-
terial Staff Association.

(ii) Non-recognition of AU India Rail-
way Inspectors’ Asaoc!ation.

.

Dr. Lanka Sundaram: I beg to move:

(i) “That the demand under the
head ‘Ordinary Working Expeuses
—Administration’ be reduced by
Rs. 100.” .

(if) “That the demand under the
head ‘Ordinary Working Expenses
EAcllrggqjmation’ be reduced by
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(1) Reinstatement of discharged or sus-

pended workers.
@il) Indiseriminate transfer of staff.
Shri Nambiar: I beg to move:

(i) “That the demand under the
head ‘Ordinary Working Expenses
;Ac;mimstratxon be reduced by

]

(ii) “That the demand under the
head ‘Ordinary Working Expehses
;A%rgmstratxon be reduced y

3

Two Scheduled Caste members on Rail-
way Service Commissions.

Shri Nanadas: I beg to move:

“That the demand under the
head ‘Ordinary Working Expen-
ses—Administration’ be reduced
by Rs. 100.”

Labour Policy
Shri Nambiar: I beg to move:
“That the demand under the
head ‘Ordinary Working Expenses

—Administration’ be reduced
by Rs. 100.”

Efficiency
Shri M. 8. Gurupadaswamy: I beg
‘t0 move:
"“That the demand under the
head ‘Ordinary Workmg Expenses

—Administration’ be reduced by
_Rs 100.”- .

Increase of basic pay for Statione

masters etc.

Shri Damodara Menon:
move: :

“That the demand under the
head ‘Ordinary Working Expenses
~—Administration’ be reduced by
Rs. 100.”

A1) Victimisation of workers under
Carriage Foreman, Howrah.
(ii) Future set-up of Railway Clearing
Accounts Office.
Shri Ramji Verma (Deoria Distt.—
7East) I beg to move:

(i) “That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs. 100.” :

(ii) “That the demand under the
head ‘Ordinarv Working Fxornses
—-Admimstratlon be reduced by

s Rs. 100
(x) Refusal of Supplies.
«1i) Economy. of :mtses in Adminis-

-

I beg to

Shri Valla.tharas I beg to move:

(i) “That the demand under the
head ‘Ordinary Working Expenses
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EeAdmmlstratlon be reduced to

(ii) “That the demand under the
head ‘Ordinary Working Expenses
—Admm.stration be reduced by
Rs. 2,000.”

\ (i) Efficinecy
(ii) Corruption tn Administration.

(iii) Bad conditions of newly built rail-
way quarters in N. E. Railway.

Shri R. N. Singla (Ghazipur Distt.—
East cum Ballia Distt.—South West):
I beg to move: '

(i) “That the demand under the
head ‘Ordinary Working Exvenses
—Administration’ be reduced by
Rs. 100.”

(ii) “That the demand under the
head ‘Ordinary Working Expenses
—Admmlstratlon be reduced by
Rs. 100.”

(iii) “That the demand under the
head ‘Ordinary Working Expenses

-—Admimqtrntnon be reduced by
Rs. 100.
(i) Indian Railway Conference Asso-

ciation.

(ii) Recovery of arrears of salary etc.
by Railway employees.

(ili) Corruption in Railway. Administra-
: tion.

Shri Vallatharas: I beg to move:

(i) “That the demand under the
head ‘Ordinary Working Expenses,
—Administration’ be reduced by
Rs. 100.”

(ii) “That the demand under the
head ‘Ordinary Working Expenses
i—sAdrénsnlstratnon be reduced by

1

(iii) “That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs. 100.”

(i) Pay structure of Station-masters and
Assistant Station-masters .

(il) Discrimination reaa-rdmg rent-free
quarters of S. and A. S. M. in
Southem Railway. .

Shri N..R. M. Swamy (Wandiwash):
I heg to move:

(i) “That the demand under the
head ‘Ordinary Workmg Expenses
;Adl%umstratlon be reduced by

S

(ii) “That the demand under the
head ‘Ordinary kahg Expenses
l;Adr(;\(:mstra'uon be reduced by
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Fall in income from Railways

Shri Sashagiri Rao (Nandyal): I beg
€0 move;

“That the demand under the
head ‘Ordinary Working Lxpeases
—Admin.stration’ be reduced by
Rs. 100.”

Inability to prevent beggars in
running trains

Shrli P. Subba Rao: I beg to move:

“That the demand under the
-head ‘Ordinary Working Expenses
.—Administration’ be reduced by
Rs. 100.” '
Corruption in the Administration

Shri Sivamurthi Swami: I be’z to ,
move: ‘

“That the demand under the
head ‘Ordinary Working Expenses
—Administration” be reduced by
Rs. 100.”

.DEMAND No. 6—ORDINARY WORKING
EXPENSES—OQPERATING ' STAFF

‘Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
-42,33,81,000 be granted to the Presi-
-dent, out of the Consolidated Fund
«of India, to defray the charges that
will come in course of payment
-during the year ending the 3lst
-day of March, 1954, in respect of
“Ordinary Working Expenses
-—QperatingStaff’.”

Disabilities of Railway Staff
‘Shri Frank Anthony: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—oRs per;ting Staff’” be reduced by

. 100.”

Mr. Deputy-Speaker: Now, these
are the only demands—Nos. 1, 4 and
6—and the cut motions which have
‘been moved- to them. Discussion on
these will now take place.

Siari Nambiar: In the meanwhile,
you will be pleased to see the ones
-which are not admitted and then...

Mr. Deputy-Speaker: Certainly, I
will go through them. Now, whoever
speaks can refer to all the Demands.

Dr. Lanka Sundaram: May I make
a submission. Sir? If you take Demands
Nos. I, 4 and 6 together, and call ac-
cording to the speakers’ eye, that will
‘be a better method.

Mr. Deputy-Speaker: Yes, yes. Shri
Wittal Rao.
496 P.S.D.
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Shri Vittal Rao: I have heard with
interest the reply given by the hon
ainister to the general discussion on
the Railway Budget. Of course, I was
not at all surprised beccause..a...

Mr. Deputy-Speaker: This is not a
genetal discussion. Hon. Members will
conflne themselves to the three De-
mands.

Shri Vittal Rao: Why do you antici
pate so soon, Sir? I am straightaway
coming to the subject.

Mr. Deputy-Speaker: That is what
is expected.

“Shri Vittal Rao: I will take up now
confirmation of the temporary staff.
Last year I raised this point and the

-hon, the Minister replied that the tem-

porary staff would be confirmed at the
rate of 5000 per mdnth and that at Lo
time it would exceed 50,000, But
during this one year, what do we
find, Sir? Again some 93,000 are there,
though a few have been confirmed. I
wanted to pursue this matter and then
I put a question last session to get the
figure as to how many have been con-
firmed every month.Iwas told in the
month of April it was about 4,000

and odd and in the month
of May it, was about  2,700.
Then the Deputy Minister reply-

ing to the guestion said that what the
Minister had given is an average for
the whole year and it will be kept up.
But today, what happens after one
year? The Deputy Minister, while
replying day before yesterday said that
due to the Seniority Committee these
confirmations have been held up. What~
ever be the decisions of the Seniority
Committees of the Railway Board and
the various rmilway adm‘inistratiak:s
confirmation should. not ke delay

any longer. We have been developing
our railways and every year we have
been adding to our railways and the
staff have naturally to increase. On
that basis you can easily confirm them.

Another system has crept in; that
is, recruiting casual labourer?. These
casual labourers are entertained in the
loco sheds of every railway. This is
only just to deny them a living wage
because if they are. appointed as regu-
lar railway employees, either tempo-
rary or permanent, they will have to
be paid at the rate of the Centra] Pay
Commission’s recommendation. In order.
to avoid that, they appoint them as
casual labourers and they carry ous
the duties that are expécted of regular
railwaymen. So, this practice should
also be put an end to. .

Another thing, regarding adjudi-
cator's award. This question goes back
to some six years. There was a persis-
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tent demand from the various labour
unions that the hours of work should
be reduced. What do we find? Even
now, we have the assurance that the
adjudicator’s award will be implement-
ed by the railways by 31st March) '53.
I have got personal experience of how
that work is going on in the ex-N.S.
Railway sector. I am sure it will not
be implemented by 31st March, 53 in
that particular railway, because I have
been in touch with the workers there.
When I referred this matter to the Min-
ister of Railways I got a very very un-
satisfactory reply from the Railway
Board that they are implementing this
to the ex-State railway as an ex-gratia
measure. I would only recall to them

the agreements that had been reached -

between the Employees’ Union and the
railway administration. There was a
clear understanding that whatever was
implemented in the Indian Govern-
ment Railways will be implemented
on the N. S. railway. This was the
clear agreement that we had with the
ffeneral Manager in those days. But,
now to say that it is ex-gratia is most
unchearitable and most unsatisfactory
and I think such words should not be
used in corresnondence. The workers
Jo rot get anything by way of charity;
it is their right. According to certain
principles the demand is made and
when they make that demand it is our
duty to concede them. It was an ac-
cepted principle and there has been a
delay of six years.

—— -

[PANDIT THAKUR DAs BHARGAVA in
the Chair]

Now. coming to the question of the
recognition of the Unions. The hon.
Minister sald that it is better that the
two Federations come together. It is
very good; we also wish that and we
will try for that. I wonld ask the Rail-
way Ministry what havovened three
years ago when the INTUC was recog-
nised. There was a regular vorotest
from the Al] India Railwaymen’'s Fed-
eration that it was unjust to recognise
this Federation and that they alone
represented the railway workers. In
spite of the‘r protest vou recognised
the Irdian National Railway Workers
Federation. In thosedays A. I. R. F.
were ﬂghti% for the workers
to the last. ey could stand coura-
geously and fight irrespective of your
ordinances and other rules. So that
was why vou recognised the IN.R.W.F.
When the South Indian Railway
Union having as many as 20,000
workers as members applied for
recognition you asked them to merge
themselves with the ‘other Union. You
use force and compulsion. You told
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them that unless they merge you will
not accord recognition. This is how
you have been doing things. You have
been revising your rules every time.
First you said only the All India~
Railwaymen's Federation will be recog-
nised; now you say the other will be
recognised.

The Minister of Revenue and Ex-
penditure (Shri Tyagi): Was it not in:
the British days that it was recognised?

Shri Vittal Rao: It was not given
gratis by the Britishers but we wren-
ched it out of unwilling hands.

Shri Nambiar: Yes, even from:
British Rulers.

.Shri Vittal Rao: So this is what has

- happened. This Indian National Rail-

way Workers’ Federation has been
recognised in spitz of the protest of
the All India Railwaymen’s Federa-
tion. You have built it unnecessarily
as a rival organisation to the All India-
Railwavmen’s Federation. We also
want that the two should be united.

You said that if any railway union
has got ten per cent. of members of
that sector they will he accorded re-
cognition. Now, you have refused that
also. This policy is not going tp pay.

Then I come to the N. S. Railway
pre-1936 staff. They have made several
representations to the Minister, to the
Railway Roard and others. They have
got a series of grievances. They had
certain set of rules governing .their
service conditions when they were in
the old State railway and they were
allowed to go up to 60 years and not
to retire at 55. Only those who were
appointed after 1st October, 1936 had
this 55 years age restriction. This may
be considered and they may be allow-
ed the normal chances of promotion
like all other staff. There is no use
changing their service conditions. The
assurances that were given at the time
of integration by the then Minister of’
Railways was that their service condi-
tions will not be interfered with.

I am glad that a sum of Rs. 22 lakhs
have been provided for in the Budget
year for making an investment on the
Road Transport services of Hydera-
bad. Last vear also you made a pro-
vision of 16 lakhs but it was not in-
vested. I do not know whether this
year too the same thing will happen.
1 would strongly urge on the Minister
that the monev be invested. It is oune
of the best State-owned road fransport
services in India. It is even claimed
that it is one of the best in the whole
of the East. There is a depreciationr
fund of one crore'and twelve lakhs
of rupees in that service and their
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capital is only Rs. 2'4 crores. So, I
would strongly urge that this invest-
ment be made and it be helped in
having an automobile industry. Now-
a-days we are not getting spares.
Spares worth Rs. 20 lakhs have been
indented for from England and Ameri-
ca and the indent was placed through
the Supply Department of the Govern-
ment of India in the year 1951. Two
Years have passed and they were able
to get only two lakhs worth of materi-
al. So, these indents may be cancelled
and this money, the Depreciation fund
and all these may be utilised to_ build
up an automobile industry. If not the
automobile . industry, at least an indust-
ry for producing spares so that all the
State-owned motor services may be
benefited.

I want to say a word about how the
Committees appointed by the Railway
Ministry function. A Committee is
appointed. It takes one or two years
to submit its report Then its report
is examined. Then action is taken. All
this takes a number of years. This
kind of halting and lcthargic way of
doing things should be given up. A
Fuel Enquiry Committee to consider the
conservation of metallurgical coal was
appointed in 1951, It gave its report
in April, 1952, It was an interim re-
port. The Railway Ministry got = the
* ~al renort sometime in the beginning
of this year, and their experts are
examming it. Meanwhile, no action is
being taken. This kind of halting way
:ot doing things should be put an end
0.

Mr. Chairman: The hon. Merﬁber’s
time is over.

Dr. Lanka Sundaram: May I submit
that the Deputy-Speaker. had stated
that each Member would get fifteen
minutes. I noted the time when my
hon. friend began, and he has taken
only ten minutes.

Mr. Chairman: So far as cut motions
are concerned, there are very manyv
hon. Members who are desirous of
taking part. Therefore, I would propose
that ordinarily only ten minutes should
be taken. and in special cases fifteen
minutes may be taken. Otherwise, the
difficulty will be that many people will
not get the chance to speak. But if the
House desires that each Member should
aave fifteen. minutes, I have no objec-

an.

Dr. Lanka Sundaram: With due res-
pect to the Chair. may I point out that
the Deputy-Speaker had said—and it
is on record—that each Member would
get fifteen minutes and the Minister
will get twenty minutes to reply to
each cut motion. That is the arrange-
ment he ammounced.

Mr. Chairman: As I said, if the
House thinks that each Member should
have fifteen minutes, then it has to
consider that many people will not be
able to get a chance.

Dr. Ram Subbag Singh (Shahabad
South): What about those who have
not moved cut motions?

Mr. Chairman: I asked the Deputy-
Speaker and he told me that ordinarily
ten minutes and in special coses fifteen
minutes may he allowed. If the House
now desires that the time should be
fifteen minutes in all cases, I have no
objection. :

Several Hon, Members: No, Sir. Ten
minutes will do.

Shri Tvagi: If hon. Members proceed
at the mail soeed of my hon. friend who
is just now on his legs, they would not
need more than ten minutes.

Mr. Chairman: We shall have 'it as
ten minutes ordinarily and fifteen
minutes in special cases.

Dr. Lanka Sundaram: We leave it to
your discretion.

Shri Vittal Rao: Can I have another
five minutes, Sir?

Mr. Chairman: No. He has already
taken about fourteen minutes and I
would give him one more minute.

Shri Vallatharas: On a point of order,
~-8ir. There was a ruling given by the
Deputy-Speaker, which the House agre-
ed to, that every Member would be
given fifteen minutes and the Minister
twenty minutes. Now, if the Deputy-
Speaker told you that ten minutes
would be enough, it is a grossly incon-
sistent statement. He should have told
vs. Anyhow, I leave this to your deci-
sion.. |

Mr. Chairman: I am to be guided by
the House. It is a matter for the House
to consider. If it desires that fifteen
minutes should be allowed, I have no
ohiaction. At the same time, the House
will realise that if we increase the time-
limit. many peovle will not be able to
speak. So, in the interests of those
Members who wish to soeak. I said
that I would allow tenr minutes ordi-
narilv and fifteen minutes in excep-
tional cases. This would give more
opportunities to new Members,

An Hon. Member: Already flve min-
utes have been spent in this discussion.

Shri Vittal Rao: Now. I wish to say
a word about the Development Fund.
According to the Convention resolution
it is to be used only for amenities for
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passengers and for labour welfare. It
can alco be used for railway projects
which are necessary but are unremuner-
ative. Will the hon. Minister kindly ex-
plain how an amount of Rs. 1'89 crores
bhas been spent for the purchase of the
Barsi Light Railway? Is it an unremu-
nerative line? No. This amount should
have been met from the capital account
and spent for development purposes.

_ Another thing is about the technical
staff in the Railways. We have so many
of them who have done good. work
and who are technically qualified. They
can be utilised for manufacturing
wagons and several other expansion
schemes, Indents for 7000 wagons have
been placed with Messrs. Bird & Co.
and Jessop & Co. These wagons are
given the name of indigenous manu-
facture, but let me tell you that al-
though these firms may be in India we
do not know how many parts they ac-
tualdy fabricate here and how many
they get from outside. I suggest that
these parts can be manufactured in
our workshops by expanding them in
every way. Our technica] staff can
easily do it. During war-time they
have done good work, and manufac-
tured many items which we used to
get from outside.

Now, a word about the stores pur-
chase policy. Even the Minister in his
reply has not said that any formula has
been evolved regarding the stocks that
can be held at a given time. In peace
time, the convention was that the stock
balances should not exceed 40 per cent.
of the issues during a year. We have
‘had the Shroff Committee and so many
other Committees, but no formula has
been evolved yet. Now the hon. Minister
says that a catalogue of standard items
is being prepared. Well and good, but
some formula should be evolved, 80
that there is prudent stocking ‘and
nothing unnecessary is held over.

Finally, it has been repeatedly said
in this House that the Railways should
be looked uvon as a commercial enter-
prise. If our Railways are efficient, it
will help the growth and development
of inc 'stry. So. this idea of commerci-
alisation should be given up.

Mr. Chairman: The hon. Member is
going into points of general discussion.

Shri Vittal Rao: I am concluding, Sir.
1f Railways are developad, it will enable
greater contacts between the people in
the country to be established and thus
help in developing our culture and
civilisation. Therefore, Railways should
not be looked upon as a commercial en-
terprise but as an institution for deve-
loping our culture and civilisation.

o Tw qaw fay: (AR wfdwr):
Famfa wgET, qR S srEdl & A

‘% g5 FgT &, Wifs O snd AL

frafam dx ¥ T ot &1

B aTEAl & @it F qgr I g
TARGTATE | A IR T HGA
Y ¥ R Igt 9 79 ¥ @ FEE
(competition) 7€ & agt 9T waT
Y ¥E T SareT {4 e § A aw
& qrrae § i feaar s qgar §
AT & serRg N § 1 S o T
WA ¢ SHY e T fRCrT aga
suTE T & A foaet gfaamd o+ & et
& Y gfaaTe 57 ol & Y ol
7g e & fod ad gaw e )

g frate 7 § g% oRY B
qTT § T@EUH IR | TG T
B TS | 7Y § g IGRT N age
W & R ara T F aft o F Ay
A A TET A F §) AT I SvaEy Ay
T o g AT FU I @R WA
qT A FUTRT § AT WY @t &)
AgEEY SqraT Wy A & i iy
+fre & wroor AaTfed W qraEE o @R
& FT woAT g @ AR W Wk
g Kt § vt g ¥ st
LG G

'w%mmwmwm
FAGTAATEAE ) DT T+ aferewy
(waiting room) Far #7 gfqwnd
S TS T I 7 frosed & s At agt
faege svma & 1 afz 9@ % ST A
41T AT TF F G FY T987 @
ar uw wfed f gl it o we o
ae 2, ®ifF a2 e F  wer S
w8 @Az g & § AR WO oA
¥ @i wig w1 aIgL AT F5A )
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wTaT &, Fifs B WA W & Fu
¥ Y g 93 39 A I (unload)
FIAT AT §, TEGAT A AT F |
W § ST S w7 9 fare gl
& 3 frgmt &1 ot wierga (Fer-
tilizer) g & #A | fawra gt
1 AN AT R 9T FaTEAT
qeaT &, T ¥ S 7 qrET &=} oA
AT TLAT § AT I H AW & 99
Wwwras ard | @ fegra &
FERIF R seTfF g @ w
o ¥ '

HTHT T A9 &7 A A &7 2
i 9g® 37 BT e 9T Y Hrw why
2 #1 afie & mizar godt o, 3T
% Ia%r oz ufy faq @t 7
ot Y & FF s ualt w i dAw 1y
Mo afraer g1 &R o & ggaem
femwr wwer s ¥ @ W
g, W A B W & 9 g,
gfFsg TaHFN T gzg A=
wfr W Mg W Enw @,
o & ogwl & oW & fog aga faaw
¥ el § < Sy srgfire o AT
seTqrar 1 o EfE R & o
wr§ 3T 9T 79 Y yewr g T,
e el & wifr st o faar
I W RIS HWATE 1 wofoy
} g ¥ faemr frde v fis o
wEET ¥ a1 aw e o o
oI W |

8% favg @& A TOF ¥ aw
farar awar & & ST emw &
T § @70 a1 wrn A Wy
Afenr & anfx § ST w1 g &Y
& I FaoT9: f D Agary o gar
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W § syl afrsr qzrat &Y agaan @
R 3t afafe £ 7 A€ A7 fawadt
STaY & gafen 3T e At a<nTE A ag
& f 370 Tgama =1EA Y TR AGATI-
g % a3 faar o, o7 gl & arfad-
Wor F e Sy @Y STEA TATET AT @Y
& Suw! &t & T aF art faw,
fer, wrefaan, wan #iR SR 9%
T AW AR | wwH Ew G
sul F1 & q@RT AT A gfy, afew
9w @R ofwar (arca) &, #1 wrar
FoRT T §

TR #T 98 a0F1 & fr qo &
IFT THIFLY CF 1Y 74T § T By
STEAT ¥ Fi F@r §, S T 9§ AT
& goeaeT 1% @, fain qure ady
AT | THY TAAAT FT IW BEA 9
frgeor Al Y g e 97 STl
# HIE GUTTET 74 |

B aTE & Wd FHwIfEl i ay
wrery firodt g ag am ww &
fe ferft #% s swaia @
¢, wuwq agi fowe wowe (ticket
collector ) ® o=y wR wifes
fred § Sfem g € f6  agi
AT ST (AT qiw W ¥
feg am, ag w19 3 A & w@TE A AR
wHuTfeaY #7 qrengl § H gwe woR
 wferr w31 O ITEY T W
et &, 9% AR ¥ ag e fear g
fr ¥ & 2wy ox T Rl ) g
faad St B feawa AT agfaer a4
®, mfedl F e ) =7 w7 W 7=
%< R 99 a% T8 a1z 1 fawin A
€T ag a% AR SATET N yHAT WY
wifir w31

W FeET e ¥ I AR
wreaaw I & foy a# srew qx
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37 %1 erEfam (timing) Q@7 T
g fe e w1 T A
faerfY, gF wew &7 (shuttle train)
TFE< & 92T & for g €, 3fe ag
F0q @13 9 a9 godr § R Sy
% ¥ fou S Ta § 9 a@t foF,
T T4 39 $1 THY THY § A IGHT I
JT T §, T qATH AT F O aHwar
g 5 g A s ¥ wnfg o
39 %1 ZTEIT T T TEAT A1y
forad o w1 A e faw ak ) wEe
AT GAg T AT AT I oY
R B g1E EAl 9T THAT §, I
e § wer @ saver gu & arfe
IR T TG IA7AT FT FqTET ¥ WqIET
I G EF | T W TG FE

Dr. Lanka Sundaram: I would limit
my observations this afternoon to cut
motions Nos. 19 and 25, and I would be
very brief.

Speaking in the General Debate on
the Railway Budget on Tuesday, I made
a brief reference to the fact that the
railways are perhaps ‘the most imper-
tant employers in India, and that a
sound and rational labour policy is
essential if the community, the country
and the Government are to obtain the
results expected of the rallways. Sir,
these two cut motions which I have
given notice of deal with the question
of recognition’ of trade unions on rail-
ways.

I have come across three basic state-
ments of railway policy regarding re-
cognition of unions. I am quoting a
letter, dated the 6th October, 1950 from
the then Minister of State, Mr. Santha-
nam to the All-India Railway Minis-
terial staff Association. 1t runs as
follows—I am quoting:

“Alter careful consideration we
have come to the conclu-
sion that it is not in the
interest of the railway workers
to recognise sectional - unions.
Ministerial staff being one of the
most intelligent sections of railway
workers it is not desirable to
segregate them from the other
section ”

A very unexcentionable principle—I
will come to that presently.
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The second declaration of policy was
made by my hon. friend the Deputy
Minister of Railways two days ago. I
am quoting from the record. Speak-
ing on the 24th he said:

“Purely from a narrow, selfish
point of view, Government may
like more than one Union. A Gov-
ernment which has not got the
interest of the workers at hea
will welcome a multiplicity
Unions.”

I would like to examine that"also.

I have a few minuteg back heard
with regret the words falling from
the lips of my hon. friend the Rail-
way Minister in reply to the debate,

and I will try to read what he has
said:

“It is not possible to recognise
sfcgonal unions of non-gazetted
staff.”

Sir, I would like to examine these
three points.

You are aware, Sir, that trade
unions can be either vertical or hori-
zontal. I will take the vertical type
and illustrate what I mean. Every
category of employees under a particu-
lar employer coming together without
any difference at all,—that I consider

is a vertical union. Now let us see
the policy of the Railways.
Have they {fulfilled any of these

things? The Railway Board has given
recognition to the All-India Railway-
men’s Fedération. It has also given
recognition to the Indian National
Railway Workers Federation. And, my
hon. friend Mr. Anthony has got his
own Union called the National Union
of Railwaymen. Actually , there are
three unions, two of them recognised
nationally. The National “Unfon of
Railwaymen is not recognised nation-
ally, but is recognised section-
ally. That is to say, the channel of
approach is open at a lower basis.

I would in this connection like to
give two parallel instances drawm
from the other Ministries of the Gov-
ernment of India. What is happening
in the Communications Ministry?
There is the Union of Posts and Tele-
graph workers. I have been the Presi-
dent of it for a number of years in my
part of the country. There is also an-
other Union by name the All India
Postal & R.M.S. Union. I will go a
step further and say that hecause of
the fact that the Railway Board and
the Railway Ministry are not able to
make up their mind as to the neces-
sity for ane Union they have allowed
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these different types of vertical uni-
ons. Result—workers have failed to
declare their affiliations and they
are ground down between the mill-
.stones of various unions. This is one
major point I would like ‘0 make as
regards vertical unions. .

I will take now the horizontal
anions—as they are called, union of
cadres. classes and regions. For exam-
ple, in the Postal Department U.P.T.
‘W., Andhra Branch, has been recog-
mised by the Centre without any refer-
ence' to the Post-Master General
*Madras. That is one example. Let us
<examine what is happening. In the
«<ase of the Production Ministry, for
-example, the shipyard staff and labour
aunions are separately recognised. You
may say that it is a matter of recent
occurrence for the Government of
"India to have taken in hand. But I
will give you something more. Let us
take the Indian Navy Civil Employees’
Union. The labour union is recognis-
ed; the staff wants to join it, but they

are not permitted to join it. I am the-

President of that Union I am makin
a very important proposition, and
hope my hon. friend the Railway Min-
ister would give hic serious attention
to it. Saying that white collared staff
should not be separated or segregated
from labour is a very unexceptionable
principle—] agree. This is the choas
which has been created as regards the
policy of recognition of employees®
wunjons.

I will give one or two other examp-

les as to the way in which sectional
unions are being recognised by every
department of the Government of
India, including the railways. I will
give five examples. The Stenogra-
phers’ Association of the Government
of India is recognised. The Postmen
and lower grade union is also recog-
mised; the Grade Three Clerks’ Union
©of the Government of India is recog-
mised. Even the Staff Association of
the Delhi Clearing Accounts Office
has been recogniszd, though it is affi-
liated to the Ali India Railwaymen’s
Federation. Finally the Class Two
Officers’ Association of the railways
is also recognised. Disastrous policies.
1 am here to say with all sense of
responsibility—and I hope my hon.
frined - the Railway Minister will ap-
preciate the spirit in which I am say-
ing it that the policy adopted to-
wards recognition of employees’
unions is not only confused and con-
fusing but it is alsu contradictory and
<haotic.

T will explain, Sir. a little more
with your permiscion within the time
aliotted to me. The other day, When
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I intervened in the debate on the
General Discussion of the Railway
Budget I quoted a statement made
by the Labour Minister of the Govern-
ment of India while inaugurating the
All-India Railway Ministerial Staff
Association on the 14th of this month.
I do not want to go over the same
ground. I will give a few facts about
this All-India Railway Ministerial
Staff Association. But before doing so,
I would lik¢ te affirm one important
principle. Under the trade union laws
of the country every properly consti-
tuted_ union is entitled to recognition.

Shri Venkataraman (Tanjore): No,
no.

Dr. Lanka Syndaram: I am here to
say that the peolicy of the Government
of India, especially of the Railway
Board, is not:only to side-track, side-
step, the trade union laws, but also to
back-stab the trade unions.

My hon. friend Mr. Venkataraman
knows that I had no politics in my
association with trade unions. I have
been in this line for the past twenty-
flve years.

5 P.M.

The point I am making is that there
is not only side-stepping but there are
invidious distinctions as regards poli-
cy. I would not go into politics; a
number of friends are there to look
affer it, on-both sides, Let us take
the All-India Railway Ministerial Staff
Association. You, Sir, will remember
that in 1951 a grave national emer-
gency arose, and the Prime Minister
of India issued an appeal with refer-
ence to the then impending, what you
call, general strike on the Railways.
Here is a telegram from the Private
Secretary to the Prime Iinister, to
the All-India Railway Ministerial Staff
Association, dated 10th July, 1951,
when in response to the appeal made
by the Prime Minister this Associa-
tion' got into touch with him: :

“Reference...etc. The Prime Min-
ister is’ prepared to give an inter-
view on the 17th July forenoon,
subject to his return to- Delhi by
that time".

Actually, the interview took place on
the appointed day. The Union gave
a statement, completely satisfled with
the ascuran:es given by him, as re-
gards their grievances, including re-
cognition. But the tragedy of this
correspondence is that so far as the
Prime Minister’s Secretariat was con-
cerned it disposed of the fille by a
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communication on May 17, 1952 to
the following effect: “I am desired to
inform you that you should see the
Minister of Railways, Shri La] Baha-
dur Shastri, with reference to your
demands.” There the Prime Minister’s
flle is over. N

I have got here several files. Re-
peated representations were made to
the Railway Minister. I am sorry to
say that there has not been even' an
acknowledgement over a period of
two and a half years. The same thing
goes to the Railway Board. I have got
a file here devoted to the Labour Min-
ister of the Government of India, and
there have been a number of acknow-
ledgments. I shall give one sample.
Here is a letter dated the 30th March,
1951 from the Labour Ministry to the
All-India Railway Ministerial Staft
Association: “I am directed to acknow-
ledge the receipt of vour letter
dated i9th March, 1951 and to say
that the matter is receiving attention”.
The Labour Ministry is bestowing
attention to this question during the
past two years. I am here to say with-
out any fear of contradiction that the
Prime Minister has got the time and
the intention to see the workers who
wish to make their reprdsentations to
him. I do not envy him. He .is one
of the heaviest worked men in any
part of the world. But similar treat-
ment is not available to them from
the Railway Minister, the hon. Shri
Lal Bahadur Shastri, or for the matter
of that from the Railway Board.

In 1944 one section of the workers
were pushed to the wall. I am refer-
ring to the Staff Association of the Rail-
way Clearing Accounts Delhi. And
there was a complete and total strike.
They obtained the substance of their
demand, emoluments equal to double
the wages they were then drawing. ~

. Since I am connected with these
Unionsg for a sufficient length of time
I must say with great regret that, in
the first place, because of the fact that
there is a multiplicity of national
unions allowed by the Railway Minis-
try, the workers are ground down
between the millstones. Because, there
are no clear-cut, enunciated and pro-
perly followed orincinles of recogni-
tion, distinct categories like Ministerial
staff, Station Masters, Inspectors, and
so on and so forth are unable to make
their representations to the Railway
Board. Once these specialised categories
are unable to get radress of their grie-
vances. I am here to say that the Rail-
way Board would only sit on the crest
of a volcano. Twe years ago a strike

-
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ballot was taken by the Clerks employ~-
ed by the Railway Administrationr. Be-
cause of the intervention of the Prime
Minister and the assurances given it
was stopped. I do sincerely hope that
where there is not more than one
registered trade union for a distinct
category of workers and there are
about forty thousands of the Ministeri-
al staff all over the country in the
Railways—somewhere about that figure
—it will be recognised. The channel of"
communication must be left ‘open.
Otherwise these people will become:.
a prey to politics, and politicg will lead
to the disaster of the Railway Admin~
istration.

I am here to finally appeal to wmy"
hon, friend the Railway Minister that
h= should not keep his mind complete--
ly shut to this question, but should!
keep the avenue open, so that
his own employees can come to him
and represent their grievances, provid-
ed, as I have said. the union is genu-~

‘ine, is registered, and is conducted on

preper lines. Lay down any conditions,
but let there be no complete shutting”
out of recognition,

Shri Nambtar- It is
Let him do that.

Shri Venkataraman: Sir, I am grate-
ful to you for giving me an opportuni-
ty to intervene in this debate. There
seems to be a lot of confusion as to the
law relating to trade unions.

Dr. Lanka Sundaram: You lay it
down for us now!

Shri Venkataraman: I am going to

human touch.

‘do it for your benent.

Shri Nambiar: Please.

Shri Venkataraman: Under the pro-
visions of the Indian Trade Unions
Act, 1926 any seven persons can join
together and form a trade union, And
if my hon. friend Dr. Lanka Sunda-
ram'’s proposition that every trade
union registered under.the law should
be recognized, the Railway Adminis-
tration will have to recognise as much
as 1,20,000 unions.

Dr. Lanka Sundaram: On a point of
personal explanation, Sir. I said: lay
down any reasonable conditions. and
make sure that it is representative of
a certain class.

Shri Venkataraman: I am coming to

Mr. Chairman: The conditions are
already laid down in the law.

Shri Venkataraman: The next point
is, there is no law in India whichr
says that a trade union should
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be recognized. And it is because there
was such a lacuna that the Indian
Trade Unions Amendment Bill of 1948
was brought. It was passed, but it was
not brought into operation. There were
several other difficulties in relation to
bringing an amendment to the Indian
Trade Unions Act, and therefore it was
stopped. Even there, in the law which
has not been brought into force, cer-
tain rules have been laid down as to
the conditions on which each union
should be recognized. If there is a dis-
pute between two unions as to which
of them should be recognized, thai
union which has a larger membership
should be recognized. That is number

one.

Number two is, where there is &
federation of several unions and there
is an appeal or an application from a
unit union, the federatiou should be
recognised.

These principles were embodied in
the Labour Relations Bill and the
Trade Unions Bill, which were before
this House and with which you, Sir,
are quite familiar. But they lapsed
because the last Parliament ended
without passing tiiem.

Now, the question is: should we re-
cognize, as a matter of policy, unit
unions or sectional unions in the units?
my emphatic opinion is that sectional
unions ought not to be recognized in
the interests of labour itself. Sectional
uniong have the tendency of fighting
with one another to bring pressure in
respect of their own members, with the
result that the overall-picture is lost,
and then anomalies are created. For
instance Station-Masters want their
case .to be considered; ticket-checkin
staff want their case to be considered;
Loco staff the same thing; clerical staff
the same thing. All these people are
interested in decrying _the Class IV
staff. The Class IV staff, on the other
hand, are struggling very hard to keep
pace with the improvements taking
place in respect of the other educated
members. '

Therefore a union which comprises
all the members should alone be recog-
nized. I would even go to the extent
of saying that if the Class II officers
themselves want representation before

the Railway Board, they must join
one of the Federations and make their
representations through them.

Dr. Lanka Sundaram: Why was it
recognized as a union? )

Shri Nambiar: Save us from the
Masa IT officers!
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Shri Venkataraman: Sir, my point
has been amply demonstrated by the
remark of Mr. Nambiar. Each one of
the categories wants to press its own
claims to the exclusion of the other.
The consequence is that the . others:
suffer, and those sections which have-
a certain influence or certain power,.
by reason of the office which they hold
in the Railway Administration, will
be able to dominate to the deteri-
ment of the others. Therefore it is a:
very sound principle that no unit
union should be recognised and only
federations of uniong should be recog-
nized. Secondly, it is also a very
sound principle that the sectional
unions should not be recognised and
a Union consisting of all the employees.
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